HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [H00 g%zoz\ |RGy Dated: [5-12-2.02
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajat Gupta

S/0 Rajesh Gupta

R/0O H.No.3, Phase-II, Housing Colony, District Udhampur

vide notification No._l 12 dated | ©-01-2020for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL..B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ; W»f’ ;‘V\
15

ol
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: 51592:951212@1}1.? Dated: |[S-12-202) e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rajat Gupta, Advocate

...... for information and necessary action.

‘ PR

) -
Registrar (Adfn.)\ gAY

e @)\/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

2524
No: /4/0//2@ Dated: 157 157/ 07

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umair Bin Bashir

S/O Bashir Ahmad Ganaie

R/O Koil Pulwama, Mohalla Wanpora, Tehsil & District Pulwama

vide notificatioh No. / 66 dated / é D, 2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order %

I
(Mohammad Yasin Beig

Registrar (Adm.) A
No:fﬂ—égpé’)&/ﬁﬁ%ated: /3%9’/%5’/ . ﬂﬂ 0 ‘Y\
7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. ,

7. Mr. Umair Bin Bashir, Advocate

...... for information and necessary action. ’
. SL

') ,
Registrar (Adm:) 3\
2P A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:/é/f’)’yw/é%t?ad: lf// >~/ Dol -

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kanika Kerni

D/O Ved Parkash Kerni

R/O Indra Vihar, Patoli Janipur, Jammu

vide notification No. 161 dated \l-02-> >, for a period of one year
has been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date 6f expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

7

By Order ‘ ,M
(Mohammad Yasin Belgh)

. Reglstrar (A
No: S 69"7I/ %/ & Dated: 757; D// 202 . HS]\‘,,@—

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
‘ 4),”%

7. Ms. Kanika Kerni, Advocate
Reglstrar (Adm.

...... for information and necessary action.
@w W




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION
No: /902;)M>{/Dﬂaé{ed: /57’/ 1%/ 2027/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanchit Gupta

S/O Arun Gupta

R/O Plot No.226, Rehari Colony, Jammu

vide notification No._| 2/ O dated /0 <] . 2020 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Ce.rtiﬁcates/LL.B Degrees from the concernéd University and verification of

his/her character and antecedents from the CID. ,

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order w

e
(N[ohammad Yasin Beigh)
Registrar (Adm

No: SITF6 QD//%/&”Dated /570/>’/ D0>7 % U\W/

v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. . Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.

7.  Mr. Sanchit Gupta, Advocate

...... for information and necessary action.

Regls rar (Ad )

(.
-3
4



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |4oY o.)[ lol\Jl% Dated: 1$- 1D —> 6>

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sarabjeet Kour

D/O Paramyjit Singh

R/O VPO Chohala, Tehsil R.S. Pura, District Jammu

vide notification No. \2. o ¢ dated [o-©1~> o> for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Orde -

«i “}f
(Mohamm Yasin Belgh)
Registrar (Adm.)
Y
No: SISE2-89| R | P Dated: 1S-15- 021 "5
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Sarabjeet Kour, Advocate

...... for information and necessary action. "
b IU/‘

Reglstrar dm.)
Rl



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IUo@o}C 2e3) R Dated: 1€-13 - 200

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tushar Gupta
S/O T.N. Gupta
R/O Ward No.2, C/O T.N. Gupta Advocate, District Kathua

vide notification No. 1192, dated [o-0l-2-2 for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | o ey
el

~ §
(Mohammad Yasin Beigh)

Registrar (Adh.)
No: glﬂ%"clé‘/ f261(/ (P Dated: |S-12- D 0> Pghud ﬁ/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Tushar Gupta, Advocate

...... for information and necessary action. . ‘
Nj./
\/W

o\ iy
Registrar (Adm.)
ol



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: U ob o,’wom | Ren_Dated: C- V=S o2

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tania Sharma

D/O Omesh Kumar
R/O Basti Prem Nagar, Badyal Brahmana, Tehsil R.S. Pura, District Jammu

vide notification No._ | \22  dated |o-6)-2o>» for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional Iicence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order V ﬂ

(Mohammad Yasin Beigh)
. Registrar (Adm.)
Wakud
No: €93 -602(R¢: [P Dated: [S-12-d0n) &~
Copy forwarded to the: - |

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tania Sharma, Advocate

...... for information and necessary action. '
Vet
m . \/%6/‘3’(%

Registrar (Adm.)
Qo




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
I

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /@/o?%} %”t/a{ﬁ /5///%/%97 ,

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Navjout Singh

S/O Sr. Piyara Singh

R/O Dharbadan Thakraie, Tehsil & District Kishtwar

A/P Belicherana, Satwari Cantt., Jammu

vide notification No. | < | dated \2-&2-Y &> for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolutelfirial enrollment as

an Advocate is ordered there before.

]

By Order o "'%/' L
Yok
(Mohammiad Yasin l&eigh)

Reglstrar (Ad )\
Nos S/ 604~12 )5/ Buter. 157 127 >0, d

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3.. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Navjout Singh, Advocate

...... for information and necessary action.

P 0@%
Regist rggg -),
G



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {Yod o{ Do) !Q(‘ﬂ Dated: 1S~ 12-2 2.3

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanyam Pandoh

S/O Sunil Kumar Pandoh

R/O H.No.109, New Plot near Krishna Building, Jammu

vide notification No._{ 1 $>  dated {o-0l-Yoofor a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL..B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | | \/ 6"3”%

Y
(Mohamm#d Yasin Belgh)

Registrar (&dm.)

_ No:gléllbﬂfflfn |LP Dated: 18-1>- o2 e /
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Sanyam Pandoh, Advocate

...... for information and necessary action.
X/?//lg,f;{
Reglstrar (Adm. )




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:/(f”77k}/yD£aied: /Sﬁﬂ%%.

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaheer Abbas Khan
S/0 Raja Mohd Abbas Khan
R/O Degwar Maldayalan, Tehsil Haveli, District Poonch

vide notification No. ) 673 dated [6:2.2.0 for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /
y - \\/ o e

(Moham ad Yasin Beigh)
Registrar %)Ad

No: S7616- l"//@%/é/ﬁDated /ﬁﬁpﬂ_ /34%/) S

Copy forwarded to the: -

PR

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Zaheer Abbas Khan, Advocate

...... for information and necessary action.

fo




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
: AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ulo oﬁ) Dodl [RGy  Dated: (S-12 -> o>
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tushar Kalsotra

S/0 Vikram Kumar

R/O Miran sahib Road, Bishnah, W.No.13, H.No.54, Jammu

vide notification No, |1 2Y _ dated lo-0l-20>0 fora period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order A ’ ‘i
AN
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: S1626-2) !RGM LP Dated: 15-12- Do R / |
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

. information and also keeping record of the same.

7. Mr. Tushar Kalsotra, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /41 %w”/Dated /5/7/?3// 507,

Provisional admlssmn granted under Advocates Act, 1961 in favour of

Mr. Dheeraj Kumar Raina

S/O Ravi Prakash

R/O Railway Line Patri, Bagga Marh, Tehsil R.S. Pura, District Jammu
A/P Vill. Sardar Chak Dera Singh, District Kathua

vide notification No. / 766 dated 5‘5 2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order | /
. W\/‘”’S/D,/')/‘

(ﬁgham 1d Yasin Beigh)
Registrar (Adm.)
No:ﬂéﬁ%g/éé/wnated: JL7 //y/%% N/ /‘e\ﬂ/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4, President, District Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. '

7.  Mr. Dheeraj Kumar Raina, Advocate

...... for information and necessary action. /‘
| e

1%

Reglstrar (A
il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ * % %

| EXTENSION
, | OF PROVISIONAL ENROLLMENT

N(?)TIFICATION
No: /(//)/5790 Dated “Mﬁy/ D/"%

Provisional admISSIon granted under Advocates Act, 1961 in favour of

Mr. Pranav Gupta

S/O Harsh Kumar Gupta

R/O Village Ari, Tehsil Mandhar, District Poonch, A/P H.No.1385, Lane
No.5, Green Enclave, Rehari near Education Board, Jammu

vide notification No. | 622 . dated \2-2ensfor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and anteceidents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of iexpirv unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | w"
N>
(Mohammad Yasm Belgh)
Reglstrar ( ~/
No: 5/7{‘%57 [ﬂ%&/g)ated /-j//)/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4, President, District Ban Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief leranan High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Mr. Pranav Gupta, Advocate

...... for information and necessary action. : /

&

Reglstrar (@l/n\)\/




./’ ,
HIGH COURT OF JAMMU & KASHMIR AND LADAKH

- AT JAMMU
~~ (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No:“//%O% wz/%ated: /577/9,/ 2007

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Charak

D/0 Shiv Kumar Singh

R/O Rehian, Tehsil & District Samba

vide notification No._[623 dated 12.3.2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | /
b S/\')/ >

|
(Mohammad Yasin Beigh)

Registrar (Adm).)
No: $16ys- é/é/%///Dated K%ﬂ/% egls ra% %10\?/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.

3. . Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4, President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Manisha Charak, Advocate
ey
-\
Registrjé (Agin 2/

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: g1t 2201 /Bodhea: 157% /20>

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nitin Bhatti

D/O Nishan Singh Bhatti

R/O 16 Khataria Kalan, Tehsil Ajanala Road, Amritsar, Punjab.

A/P Ward No.7, House No.13, Vijaypur, District Samba |

vide notification No._[ 722 dated [7. 2200 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

)
(Mohammad Yasin Beigh)

Registrar ( 2
No: ﬂé&)f&/@lfﬁDated /(///9//'3/057 ;‘E ” !
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Nitin Bhatti, Advocate

...... for information and necessary action.

Reglkﬂé;}\) 5 -

¥



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lY1€ (’)1\: Dol [RG Dated: 1S- 10~ D_oil

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Poonam Kaul

D/O Rajinder Kaul :

R/O H.No.6, 1-C East Extension Marble Market near Sai Baba temple,
Mattoo Colony, Trikuta Nagar, Jammu

vide notification No._ 1062 dated - o[- D20 fora period of one year has
been extended ftill 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ' K/ /5@

>
(Mohammad Yasin Beigh)

Registrar %\dm.)

R ohuld

o

No: S16€9-65[Re |/ P Dated: 1S- 1> -> 02
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Poonam Kaul, Advocate

...... for information and necessary action. ' B
Vo
o =]
et Caks

Registrar (1




v

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {416 of 2o21| RGy _ Dated: =12~ D s >

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Meenal Mahajan

D/O Manish Mahajan

R/0 H.No.172, Dhakki, Sarajan, Peer Mitha, Jammu

vide notification No.|0U o dated ¢f] -~ol-Ye)e for a period of one year has

been extended ftill 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order V ﬁ

Yok i
(Mohammad YaS* Beigh)

Re%lstrar J)

No: S |666-12]R61]1 P Dated: |S-13- ) o>y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Meenal Mahajan, Advocate

...... for information and necessary action. /
_ A :
| }\/W‘ Ay

Reglstrar Adm.)rv5

//



" HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: U1y of 2021 |R ey Dated: €12 =D
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Sharma
D/O Ram Saroop Sharma
R/O V.P.O Kangrail (Dehryan), Tehsil Bhalwal & District Jammu

vide notification No. o) dated Jo-0l-ded e fora period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order | \M
| N 51>

(Mohammad Yasin Beigh)
| Registrar (Adm.)
L Cle P
No: S1632-39 [RG (P Dated: 1S 122D o /
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.

7.  Ms. Pooja Sharma, Advocate

...... for information and necessary action.

b -
~ Registrar (Adm.) / 5
ﬁ Lokl

W%



AA

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1418 of Do) IJRCn Dated: 1S~ 12~ D o2 |
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehak Gupta

D/O Devinder Kumar Gupta

R/O Ward No.8 House No 39, District Reasi

vide notification No. |08 dated A -0l- 2034 for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | o, .y’

ey -
(Mohammad Yasjn Beigh)

Regi\iﬁar (Adm.)
i “ (‘lo’k’/

No: S\680- Be|R&G|LP Dated: 1S-1>-300 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi. ‘
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Mehak Gupta, Advocate
...... for information and necessary action.

Registraf

A



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
“’//;7@7/ ”Dated M//;V/%%

Provisional admlSSIOn granted under Advocates Act, 1961 in favour of

Ms. Sugandha Sawhney

D/O Kamal Sawhney

R/O 152 A/D, Gandhi Nagar, Jammu

vide notification No._12-1"F dated _[®.,].202.0 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Dégrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \/ O % )

Edd
(Mohammad Yasin Beigh)

Registrar (Ad
No: 5/657?“6’5/2%/‘6ated /5%9// é\'/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Sugandha Sawhney, Advocate

...... for information and necessary action.

Reglsklﬂ\
At

A

Nakd
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT
JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /L/%D}M%I/Dbzed /S"//Jf/wy/'

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anshika Sharma

D/O Anil Sharma

R/O H.No.29-A, Opp. Anandpur Ashram, Shastri Nagar, Jammu

vide notification No._S F 2 dated /A, 3.2.020 for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order NW“S/D;,M
d/;s1n Belgh)

Reglstrar (A ¥
No: S7& qq”m/ﬁ‘}///ﬂDated: /(//’// 27, X
Copy forwarded to the: -

ron e
(Moham

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Anshika Sharma, Advocate

...... for information and necessary action.

e

N 1S3
Registrar (A K y
d 1%

o Vel
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/L/D// ?%%Dated /—g’.///y/wh

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anuj Sharma

S/O Vinod Kumar

R/O Ward No.11, Tehsil Hira Nagar, District Kathua

vide notification No._{S 65 dated _{6 «2 . 2.020for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /
\/ TG
~ -

(Mohammad Yasin Beigh)
| Registrar (Ad
</ /e /) 157, éxv/
No: X/ 70/~ 0%/ 22//pDated: | &71>7 204 P
Copy forwarded to the: - |
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
\/’ Wm

7.  Mr. Anuj Sharma, Advocate
Reglstr wﬂ (égr/ngav/

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
24
No: Mw@/ %Z/Dated: /@'%/’V/ 20 27

Provisional admissZm/n granted under Advocates Act, 1961 in favour of

Mr. Ajay Kumar Sareen
S/O Sanjeev Kumar Sareen _
R/O H.No.63, Gali Khilona, Pacca Danga, Jammu

vide notification No. [ S #0 dated [0.3.20)8f0ra period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ! g

(l\r{zl;alﬁmad Yasin Beigh)
Registrar dn}g w5
No:_$7/ r7—"0(5’"/L//@f/é/Dated: U%V/ DU%7 ) ﬁ@‘\\é

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Ajay Kumar Sareen, Advocate

...... for information and necessary action. !
0\£J/
A
egis rari)éé g‘%\} ./
7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Ac
* * %

t, 1961)

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ml%of )/@L\}Rgﬂ Dated: 1C-\2- > >

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Asaf
D/O Asaf Ali
R/O Fountly Malhar (Lohai), Tehsil Billawar, District Kathua

vide notification No. \1 2% dated lo-ol-2e> o for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order K/WW

~J -
(Mohammad Yasjin Beigh)

Registrar (Adm.
gistry )

No: £\ S*llllﬁl(n(lLP Dated: 1€ -12~ D> | el
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Shazia Asaf, Advocate

...... for information and necessary action. /
~ .

Registra )
egistra m.
e

A}

o



oY

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION '
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:/qzt/(;gwné/iféd: /57@?/ 0]

Provisional admission granted under Advocates Act, 1961 in favour of

" Myr. Vishav Sharma

S/0 Om Parkash Sharma
R/O Seri Mahanpur, P/O Maheshpur, District Kathua

vide notification No. ” é 8 dated /0 d-20 2 0for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and' vérification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /

an
(Mohammad Yasin Beigh)
Registrar (Adg.‘
No: 5/:7)>’”3"?//2£//%ated: /iﬁZ/%Dj \ .;Y’} (1 7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. | Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Myr. Vishav Sharma, Advocate

...... for information and necessary action.

o~
Registrar (Adm,)
%
g



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /L/M"OJ )/gated /4%”/% X,

Provisional admissiog/granted under Advocates Act, 1961 in favour of

Ms. Soni Jadhan

D/O Bhari Lal

R/O Boliyan, Tehsil Chiralla, District Doda

A/P H.No.24, Lane No.1, Amar Colony Ban Talab, Jammu

vide notification No. i 2.0:71 dated (0 [- 2020 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /
M .
. o
(Mohammad Yasin Beigh)
Registrar (Ad ‘}\‘7 7/
No:f/7>g/*33/72§/[/€ated: /%W’MJ% P §
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website. -

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Soni Jadhan, Advocate

...... for information and necessary action. ,

26

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ® %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /‘/”5(/‘}7 w”/lj'%féd: 15715 /505

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Saquib Farooq

S/O Mohd Farooq

R/O VPO Sangaldan, Tehsil Gool District Ramban
A/P H.No.453, Prem Nagar, (Residency Road), Jammu

vide notification No._{ 210 dated [® |- 2020fora period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

_ The renewal / extension of provisiona] licence/enrollment must be

Squht before the date of expiry uniess the absolute/final enrollment as
an Advocate is ordered there before.

By Order ’
w - ‘
- \./'W 12

)

(Mohammad Yasin Bej

| Regist
- ] gistrar (Adm |
o: 3/234 Y272y Dateg: /JT/}DZ Do T /g 99\{)/

Copy forwarded 1o the: -

» District Bar pg

e-Courts High ¢ SOciation, R

ourt of JgK

brarign :
Nnd also keepin,g High
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION |
No: 427 @%”D/ated /f’//y/»ow

Provisional admission granted under Advocates Act, 1961 in favour of

v

Mr. Abrar Ahmed Nawaz Qureshi
S/O Mohd Shahnawaz Qureshi 5
R/O Chhajta, Tehsil Mendhar, District Poonch

vide notification No, [S 72 dated (0. 2, 2020for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \/ N%

(Mohammad Yasm eigh)

Reglstrar (A
No: 5/ 703-99/24/ Gatea: /4’/}%/ 20 5 W/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Abrar Ahmed Nawaz Qureshi, Advocate

...... for information and necessary action.

\

Reglstr@/(ég’iwt 1/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /Wf&ﬁ?%%a%g L’S”//p./ﬁo:n ,

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Parshottma Sharma

D/O Ramesh Chander Shastri

R/O Ward No.3, Lahri Billawar, Tehsil Billawar, District Kathua
A/P H.No.39A Small Plot, Gandhi Nagar, Jammu

vide notification No.{/ 7(9 dated (. S 2020f0ra period of one year has
been extended ill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order | b 4)/'

“
(Mohammad Yasin Belgh)

Registrar (Adg W
No: 5/?_5“01'6//49/4433&(1 /J%D/Qﬂpﬁ ] W 7o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3.  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief lerarlan High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
b o § /} 1

7.  Ms. Parshottma Sharma, Advocate
Reglstr% (@x ‘1/

o

...... for information and necessary action.




. n
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {429 oi\.Lo\Ct !’RCm Dated: 18-12 - 2 o2

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Romika Thakur

D/O Gian singh

R/O Komla, tehsil Billawar, District Kathua
A/P H.No 847 Subash Nagar, Jammu ’

vide notification No. \1 >3 dated |06-ol- Yo for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

By Order . \\/ //i»;’/
5/

(Mohammad Yasi Belgh)
Registrar m,)”

No: Q\Srgd'\‘-é'%!QG.'ILPDated: lo-12 - Yo R
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. . President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
\\/'/;;’

7. Ms. Romika Thakur, Advocate
R(Leglstrar (A

&

...... for information and necessary action.

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {4\ c{- loLU;@G\ Dated: \CS~ D) =D e

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaziya Bashir

D/O Bashir Ahmad Karam

R/O Habba Kadal, Kaka Road Nai Sarak, Srinagar

A/P Madina Colony Bemina near Hyder Masjid, Srinagar

vide notification No._ Y9 dated 20-09-2cl9fora period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

No: &) 3r%)._—%&\?\fnlLPDated: 16-1) - 2021 Rt

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srmagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
‘Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Shaziya Bashir, Advocate

...... for information and necessary action.

e\
Registra dm,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: LH‘;Lo{)onTIRG—; Dated: |6 1)~ Do |

Provisional admission granted under Advocates Act, 1961 in favour. of

Ms. Ritu Verma
D/O Krishan Kumar Verma
R/O Behind Degree Collge Shiv Puri, L.No.3, W.No.3, District Kathua

vide notification No.\1 | dated | 6 -ol- > o>« for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Ad\/ocate is ordered there before.

1 /Q'

By Order ww ‘}’:};
Pk ' 5
(Mohammad Yasin Beigh)
- Registrar (Adm.)
Q.

No:Slw8<)~GiS[RG1(LP Dated: |6 —1)2~2 o) T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. .Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Ritu Verma, Advocate

...... for information and necessary action.

)

° \/W
lé\eﬁrar( dm.),

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION
No: [t 22 9) %Wéé?ed; /6 //D’/ 20

Provisional admissio(granted under Advocates Act, 1961 in favour of

Myr. Mohd Shafeeq

S/O Abdul Razaq

R/O Dodason Balla, Mohalla Chawatta, Tehsil Thana-Mandi, District
Rajouri

vide nofification No. 38> dated & -0\ —2edefor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedenfs from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \/NW

Yl
(Mohammad Yasin Beigh)

Registrar ( dg v
No: 3 /796~ @O)/éé/%/:ted: 16 //Q// 2057 so\t

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Mr. Mohd Shafeeq, Advocate
...... for information and necessary action.
Regls g@r (A




'HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k % '

g‘%

NOTIFICATION

No:ly2hefo 021 [RGDated: [6-12-2.0 2

Provisional admission vgranted under Advocates ACt, 1961 in favour of

Ms. Neha Sawhney'
D/O Ramesh Chander Sawhney
R/0 67/B, Bikram Chowk, Tehsil & District Jammu

vide notification No._| 055 dated 09-01-2020for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the _date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)
Registrar (Adm.)
‘a‘g‘/\v\ﬂ\’

No:51202-01|Re|LPDated: [6-12-2 02
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Neha Sawhney, Advocate

...... for information and necessary action.

~ A\
-\ %5’\‘ >
Registrar (Adm.)

/o =
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {425 O%ZOZ,!RG! Dated: |&-12-2.02)

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rukshar Ul Nissa

D/O Mohd Ashtaq

R/O Gangera, Dallah, Tehsil & District Udhampur

A/P Police Quarters W.No.06, R.S. Pura near Badyal Morh, CID office,
Tehsil R.S.Pura, Distt. Jammu

vide notification No._| | 24 dated | © - ©!-2020for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

- The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before

By Order 0‘\%

an
(Mohammad Yasin Belgh)
Registrar (Adm.)

No:5[8lO—\é|LRG|!LPDated: & -12-202] CEE -
Copy forwarded to the: -

Principal District and Sessions Judge, Udhampur.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

President, District Bar Association, Udhampur.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘

I

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Rukshar Ul Nissa, Advocate >
T for information and necessary action. S
. N§/ﬂ > 2
) !
Registrar (Adm.)

=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Sectlon 58 of the Advocates Act, 1961)
* ok ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /Y24 ) %%/ %ated: /6 //3'/%’37

Provisional édmission granted under Advocates Act, 1961 in favour of

Mr. Irfan Khan

S/O Jahangir Khan

R/O Village Planger, Tehsil Thannamandi, District Rajourl

A/P Chinore, near Masjid, District Jammu

vide notification No._™>4Y)_ _ dated Do-02-250p for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
¥
By Order | o *’% ,' )//M
)
(Mohammad Yasin Bei

. ) Registrar (%m
No:S /87 737!2%/L/ Dated: % //“/%3’7 ’

2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Irfan Khan, Advocate

...... for information and necessary action. ,
- -~

ok V(gfiy/w

Registra (A;Zm )
| Z4'd
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /%7';/7 20)7/§Zted: s //”’/MM

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashaq Hussain Mir

S/O Ab Razaq Mir

R/O Dangar Pora Pulwama, Tehsil & District Pulwama

vide notification No. 16 »  dated 06 - 0S— 202 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

) .
By Order b W‘%
Jo R S

(Mohammad Yasin §igh)
Registrar (Adm'

)
No:f/(?"V\%"/@/%ated: /b //"/5/097 ' %\?/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. . Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama. :

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. '
7. Mr. Ashaq Hussain Mir , Advocate
...... for information and necessary action.

| o
Registrar (Adm.)
. 0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

&
No: [¥> ﬁ(;?W/Dated: (4 /1> ) >0,
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vaishali Lalotra

D/O Darshan Singh

R/O Village Ratnal P/O Kheri Tehsil Bishnah, District Jammu

vide notification No.166Y __ dated 16 -6>-d > for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ;/
\/W ) el

e 15
(Mohammad Yasin Beigh)
Registrar (Adm. v
No: S/ & >/~ 57L/”@/Dated /15//”/9ﬂ)7 QQ/ o\,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Vaishali Lalotra, Advocate

...... for information and necessary action. /
>
sd
Re lst r (Adm
a1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: M1>9 ;}%”Aé%d: /6//9’/ D0y

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jyotsna Ved

D/O Ved Paul Modeel

R/O Basohli, Kathua A/P Janipur Colony, H.No.887, near Gurudwara,
Jammu

vide notification No. 16672 dated } 1-0%-2ed0fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \/ (’W‘ = ),,yi

(Mohammad Yasm Beigh)
Reglstrar (Ad
No: —5\/@55)’6/7/129/ Dated: /- //D—/ 0>y ¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for
information and also keeping record of the same.

7. Ms. Jyotsna Ved, Advocate

...... for information and necessary action.

. w%/i
EZgisM {%3;/’3/
i




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
E

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: {740 9) Myl!aétgd: /45//”/?097 .

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Harshni Slathia

D/O Ganesh Singh Slathia

R/O Hari Nagar, Ward No.7, Tehsil & District Udhampur

vide notification No._{S CIQ dated _/6.%. 2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /
k/ ,g/[}/’M

(Mohammad Yasi Belgh)

Registrar (Adm.)
No: . e S~ I//@/Dated /6//9’/10% Q@W/ /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next i issue of
Government Gazette. :
4. President, District Bar Association, Udhampur.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Harshni Slathia, Advocate
...... for information and necessary action.

o

/¢'7 . !
Registrar (Adm.)

\Lun2

w




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No:/q(///;] 207 igd /75//9// 20

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gourav Nagotra

S/O Narinder Pal

R/O H.No.54, Dogra Hall, Jammu

vide notification No. {590 dated [©0-03-20261for a period of one year has

been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /
b g/‘ ‘}:M

\
(Mohammad Yasin Beigh)

Registrar (Adm%\
No: S7106 2>~ S@//Q{/[bated %//D// D055 A/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. . President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same

7. Mr. Gourav Nagotra, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

ok 202 [RG) ‘, ]
NO:IUW—/% éated: (6.12. 2021

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junaid Tahir
S/O Mohd Tahir
R/O Pran Bhawan, Mattan, District Anantnag

vide notification No._| 6 O F_dated (1.2,2620¢0ra period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents fro_m the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \\/(}‘V“
. o N

(Mohammad Yasin Beigh)
Registrar (Ad

N - o Re (Adme)
No:s!6’75 79//267 LDated: 1612+ 201 s AgQ v4
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnqg

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4, President, District Bar Association, Anantnag

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Junaid Tahir, Advocate

y for information and necessary action. S ,

!
Regist

rar (Adn).

¥ g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION
No: [UU>- 0] Wl 141>/ 057

Provisional admissiow/granted under Advocates Act, 1961 in favour of

Mr. Fazal Ul Haq

S/O Choudhary Mohd Fazal

R/O Vill. Topa Thera, Mohalla Choudharyian, Tehsil Mankote, District Poonch
vide notification No._ 1S 82  dated Jo-03-2-025 for a period of one year has

been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order L/ /@//
(Mohammad Yasin Bel h)
Registrar %dmg K
No: S\/nyq gf//Q; Dated: /é//)’/‘)ﬂﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Fazal Ul Haq, Advocate
...... for information and necessary action.

o

Registrar (Adm.)]

|
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HIGH COURT OF jAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

'

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 4 "7903/ ft?ed J4 [/ 203

Provisional admissior/ granted under Advocates Act, 1961 in favour of

Mr. Haroon Rashid

S/O Mohd Rashid Gojar

R/O Shiendra, Tehsil Haveli, District Poonch

A/P Gujjar Abad, Upper Paloura, Jammu

vide notification No,_| SQS dated f@ « 2.9030for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order | b W‘W g/iy/y)

(Mohammad Yasin -J Beigh)
Registrar m‘. )é\é ¥
No: £/668 F7>/£é/é/%ated: 16 /72/ 2057 o\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Haroon Rashid, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /YU 5} M”éftgd: 14 /75 / 207
U

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Sharma

S/0 Brij Lal Sharma

R/O Bhatnaga Nagar; Dharbadan, Village Thakrie, Tehsil & District Kishtwar
A/P H.No.127 near Old STF Camp Hidyal, Kishtwar

vide notification No. ({o 38  dated Jb-0>-2eDe fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his’her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expirv unless the absolute/final enrollment as

an Advocate is ordered there before.
By Order ‘ %
y . b ‘ 64)/

(Mohammad Yasin Beigh)
Registrar (Adm J
N0t ST 860" 54 /s /laea: )4 1>/ 20 B\
o: Dated: 27 . ,%/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rahul Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

LY
No: /446 2}>o>f/Dated; /) )5/ 5057
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kuldeep Raj Sharma
S/O Dass Ram Sharma |
R/O Pathwal P/O Dayala Chak, Tehsil Hira Nagar, District Kathua

vide notification No. | 612~ dated|)” 032020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)

Reglstrar (Adm
" /@ J i\‘ ey
No: 5/6)&71 72 pDated /4 //9//9/6)7 (1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Kuldeep Raj Sharma, Advocate
...... for information and necessary action.

ﬁ ’ . !
Registrar Qﬁd 1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
e

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

. ey
No:/yu 7;) 2097/l3)ated: 14/ )>-/ 202
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehjabeena Gulzar

D/O Gulzar Ahmad Parray

R/O Pandach, Parray Mohalla, Tehsil & District Ganderbal

vide notification No._| 65|  dated | 2-03- 200 for a period of one year has

been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order
. 6/] /M

(Mohammad Yasin B 1gh)

Reglstrar Ad "
No: £/ 94 — 6}02//% Bated: //D//)/df)y /@{@
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Ganderbal.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Mehjabeena Gulzar, Advocate
...... for information and necessary action.

o

I

Regist A
eglsrar(é/\y



“g

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /76 ‘/a}wf/gfted: 28/ /%5

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Chugh

S/O Deepak Chugh

R/O 413, Shastri Nagar, Jammu

vide notification No. |3 & dated {3 -63- 2026 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order )

W“M ,i ad
(Mohammad Yasin Belgh)
Reglstrar Ad >
No: fé?q?‘gm/‘ényated: D’@//)’/}a}y . “@\(
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Karan Chugh, Advocate

...... for information and necessary action.

— b //;«
Registrar (Aigx/)g\t 9



C,\q

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

24
No: /Y 4§ 0) DOJ%Dated: /4 //}/ 2007
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jogeshwar Bhadwal
S/O Youginder Singh
'R/O Mahanpur, District Kathua_ {9420 2-
vide notification No. ( 60‘1 dated || -0%- 22 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ' ‘
o /
- - oM
(Mohammad Yasin Beigh)
Registrar (Adm.
SR -\
No:f/C’IU/*UZ/@/(ADated: 4/ />4 207 ©
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Jogeshwar Bhadwal, Advocate

...... for information and necessary action.

m~&\\/W

Registrai; (Adm.
B Pl



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /Y49 @?M}/ ﬁZd 1L //9»/%)7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tushar Chopra

S/0 Neeraj Chopra

R/O W.No.5 Main Bazaar, District Kathua

vide notification No._ 670 _ dated [§-02-2626 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order S

(Mohammad Yasin Beigh)
Registrar (Ad ) 3”

No: 1908/ "‘/L//’éé/éﬂ Dated: Lé //%Mf?? . ("ZL
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ,

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Tushar Chopra, Advocate

...... for information and necessary action.




'HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

203 [RE
tyse 06 /tZd /6122001

No:

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Divyanshu Malhotra

S/O Suneel Malhotra

R/O H.No.403, Bharat Nagar behind J&K Bank, Reahri Colony, Jammu
vide notification No._! ! Y dated [0 .01 2Dgor 5 period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

} - v
By Order \/ o %;/,,

7 __ -1
(Mohammad Yasin Beigh)
Registrar (Adm.)
BY / | |
No: S1915 Ly Dated: _ (6. (2 202 aqﬁ 6 s
Copy forwarded/ to the: - |
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Divyanshu Malhotra, Advocate

...... for information and necessary action.

e

Reglstrxar@@\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers-of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
NO:{HQ%ZC’)’/Q@ Dated: /4 /) . }ﬁ)//.

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sibgatullah Shah

S/O Zahoor Ahmad Shah

R/O Vakeel Colony, Brain Nishat, Srinagar

vide notification No. (9 ( dated [ 57 0. 20/ f%r a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order N %
~ ) - . 0\/\ \\gf\)’
(Mohammad Yasin Beigh)
Registrar éAdﬁ(
No: S1922-28/R64HL . 1612 205

Copy forwarded to t/he -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Sibgatullah Shah , Advocate

...... for mformatlon and necessary action. \/‘

Reglstrar (Adm) \




- HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /5# méw iéated / 7/»»/%%

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivani Pawar

D/O Romesh Singh

R/O Bandral Kalan, Tehsil Akhnoor, District Jammu

A/P Q.No. E-96, Salal Power Station, Jyotipura, District Reasi.

vide notification No, 1186 dated ]0-0]-20)e for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

Pk
(Mohamimad Yasin gh)
| Registrar %d“g

No: 52 70/- 0'?/@@/ LP Dated: /‘4//)@}//}0}!

Copy forwarded/to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

_information and also keeping record of the same.
7. Ms. Shivani Pawar, Advocate

...... for information and necessary action. |
/.:/M
Reglstrar (Ad%)\,/




M

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: |SFO of 2021 |RG Dated: | 12220 2|

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tamanna

D/O Thoru Ram

R/O Village Kool-Kalan, Bishnah, Jammu

A/P W.No.3 House No.37, Adarsh Colony District Udhampur

vide notification No._~ 2. dated [ F-0 &-20l9for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order V M
- -1

(Mol;ammad Yasin Beigh)
Registrar (Adm.)

No: g%éciH—?DD!RG)LHDated: F-12-202) [\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website. ' ,

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

. 7.  Ms. Tamanna, Advocate ,

...... for information and necessary action. /
\| o~ :
Registrar (Adm.)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No:|S69ef 202 {rae, Dated: |F-12-2.0 2|

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tanu Sharma

D/O Raj Kumar

R/O Village Chack, Sardar Desa Singh, Tehsil & District Kathua

vide notification No._2 2Y  dated 21~09-2.0l9 for a period of one year has
been extended fill 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

~an Advocate is ordered there before.

By Order S .
’ -~ - . f@fﬁ >3
(Mohammad Yasin Beigh
Registrar (Adm.)
No:5%6%7r’CI?>BG1!LPDated: [F-12-2 02} "
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ’

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tanu Sharma, Advocate

...... for information and necessary action. J
oL
~ -
Registrar (Adm.)

\\N\.OL



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

" EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /ygg? M”/Iﬁlg?ed; /(71//3// 2027

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Ali Bhat

S/O Mohd Jamal Bhat

R/0O Odina Sonawari, Tehsil Sumbal District Bandipora

vide notification No. 1 2-0© dated 22~1]1-2,,9 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | o §
WA
4 A \/ ‘ ‘2 ‘M

(Mohammad Yasin Beigh)
- Registrar (Adm,
No:S~ i .—&6/ &/éﬂDated: [/ 12>/ 203/ % é\}y/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
: ,
\ o
rar (Adm.
% v’
Ly

7.  Mr. Irfan Ali Bhat, Advocate
'.
Regist ﬁ

...... for information and necessary action.
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HIGH COURT OF JAMI\ZU & KASHMIR AND LADAKH
| AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No;/%?;fz%fzd; 12/ 7373937

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aftab Alam

- S/0 Mohd Alam

R/O Ward No.4, District Rajouri

vide notification No.1 Y & dated )9-od-2e26 for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as.

an Advocate is ordered there before.

By Order | o~ g
o =1
- b
(Mohammad Yasin Beigh)

Registrar (Adn
No: §3673 —'79/&/6@&& /-7—//2,/)1);1 ¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3.. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Aftab Alam, Advocate

...... for information and necessary action.
= etad

—
Registrar (Adm})
A Gt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:l566 of 2001 !Rq Dated: \*:F!I’z_! 5 o2

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivali Chib

D/O Naresh Kumar

R/O 635- Subash Nagar, Jammu

vide notification No._[ 142  dated |0 -0 1-2.020for a period of one year has
been extended iill 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

P4

By Order MJ
) - Vg
(Mohammad Yasin Beigh)
Registrar (Adm.)
At

No: 53666-F2[R6) Phated: [F-12-2.02]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
1. Ms. Shivali Chib, Advocate
...... for information and necessary action. A
A~ k@/\
- b
Regdigéiir (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lSéSo{\l 202 [RG! Dated: | F-12-2 02|

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nishant Mahajan
S/O Mohinder Paul
R/O Ward No.6, Tehsil & District Kathua

vide notification No._l O4 T dated ©9-01-2 02.0for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order \
(Mohamma Yasin Belgh
Registrar (Adm.)
W
No: 55659—65!2&}LPDated: =F-12-202]
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Nishant Mahajan, Advocate

...... for information and necessary action. >
v
. 7 }/,M
7~ -

. b
Registrar (Adm.) V
HSnnr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6y 9 27858 12/ 15/ 3057

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhinav Kumar Pandotra

S/O Devinder Kumar Pandotra

R/O Ward No.1, Nai Basti, Tehsil & District Reasi

vide notification No.1 © 1%  dated ©9-0l-2620 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \ ol
\__ongir

(KI/le'amlﬂad Yasin Beigh)
Registrar (Admy)
No: 265> :n?/fﬁf/%ated: | 2S5 /205 % © o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4, President, District Bar Association, Reasi.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
b WM} ”'\V’/V’

7. Mr. Abhinav Kumar Pandotra, Advocate
strar (Adm.)
P LN

...... for information and necessary action.

-
Regi




| | ©\
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:|62¢ O«\; 5 02 \\RG} Dated: 2 0 -|2-2.02)

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arti Devi
D/O Raghubir Singh _
R/O Village Katli, P/O Diani near Peer Baba, Tehsil & District Samba

vide notification No._| |05 dated lo-01- Zozofof a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

(Mohammad Yasin Bel h)

| Registrar (Adm.)
No: SHSSQwQO!RCw/LPDated: 20-12-202]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Arti Devi, Advocate

...... for information and necessary action. ,

A
= yy}

R |
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lé%%{l: 202!{[26! Dated: 20-12-2.02_|

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ashima Gupta
D/O Raman Pargal
R/0O Kotli Mandi, Tehsil & District Samba

vide notification No._{ [0 8  dated |0~ 01~ 20 2.0for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Ceﬁifiéates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the. CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered the‘re before.

By Order

~
(Mohammad Yasin Beigh)
Registrar (Adm,

No: 54561 -6F/RG| PDated: 20-12-2.02 |
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Samba.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Samba.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

‘information and also keeping record of the same.
-~
M

Ms. Ashima Gupta, Advocate
&) g/ﬂy/M
Registrar(Ad )}“
-%Yg\’/w@.,

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

~ EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1624 o;% 2_02\\\261 Dated: 2.0-12-2.02_]

‘Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bharti Thakur

D/O Kaka Singh Thakur

R/O Ward No.3, near GGM Malti, Tehsil Billawar, District Kathua
A/P H.No.73/ Om Nagar, Udheywalla, Bohri, Jammu

vide notification No._ [ {14  dated | o ~O \-2b20for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LLL.B Degrees from the coricerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

&1
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: B4t 568’“&\‘\2@4! (PDated: 20-12-202) FEwa /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Bharti Thakur, Advocate

...... for information and necessary action. .
/
Reglstrar (Adm. “
NS




)

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:[639 oi% 202 | [RC—! Dated: 2.0-12.-2.02 ]
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhilesh Atulya Jandial

S/O A.B. Jandial

R/0O 239, Rampura, Gandhi Nagar, Tehsil Bahu, District Jammu

vide notification No._ | {O | dated [0 -01-202Dfor a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before'the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order ;
7~ 7" @

(Mohammad Yasin Beigh
Registrar (Adm,)

No:SHS?'E—%\!RQ!LPDated: 20-12-202] -

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4.  President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Akhilesh Atulya Jandial, Advocate

...... for information and necessary action.

o\t

Registrar (Adnf.) 2 gd

-




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:{&41 0 o’% 202) 1 RG:’ Dated: 2.0 -12.-2. 02 |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anil Rathore

S/O Om Parkash Rathore

R/O Pershulla, tehsil Monalla, District Doda

A/P H.No.122, Ambica Vihar Talab Tillo, Jammu

vide notification No. |0 dated lc -0 |-2D2Cfor a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

I

Was
By Order — W\L A}’M
(Mohammad Yasin Beigh)
Registrar (Adm.)
No:54582- SQ\RG,)LFDated: 20-12-202 ) o
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Anil Rathore, Advocate

...... for information and necessary action. R
A
_ ol %
/q’}/

Registrar (Adm.)}%%



&g

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION
No: /66//0)}0?//%ated: 2 0//3// 207

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sugam Sharma
D/O Sunil Kumar Sharma
R/O Gatha, Tehsil Bhaderwah, District Doda

vide notification No. f":H O__dated 16!‘0%\\?—020f0r a period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /
- \/ gé/lj/

(Mohammad Yasm Beigh)

Registrar (Adnj.)
No:- ! [/W%”@r/%/‘/ Dated: 26703 [ 22/, NP %‘3 ‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Doda.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Sugam Sharma, Advocate

...... for information and necessary action. ,
,/f/*)ﬁ
Reglstrar fg/%

o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lész_o.g 202 NZC—;, Dated: 220-12-2. 0 2_|

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vidushi Vasishth
D/O Vishal Sharma
R/O Ram Bhawan I.B.C Road, Jewel Chowk, Jammu

vide notification No._| 1Y dated | £-0 2-2020for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

| sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

ran
(Mohammad Yasin Beigh)

Registrar (Adm.)
‘ %(QM%
No: 54 5‘36”602-!26}L9Dated: 20-12-202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Vidushi Vasishth, Advocate

...... for information and necessary action.

an -
Registrar (Adm.) % g
P4

e

&

. Ng?&/bﬂ'“

\/ﬂwf/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /é&%f)?»i/zz}gated: 020//9’/%7"/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tanveer Ashraf
S/O Mohammad Ashraf Khan
R/O Gulab Bagh, Tehsil Lar, District Ganderbal

~ vide notification No. ([€8F  dated léLO %llolbfor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

Y n
- (Mohammad Yasin Beigh)
Registrar (Adm.)

No: j‘(:/605 Oﬁ/M/L Dated: 2 @//9—19’6 )./dgm’ ﬂ(‘}—

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Mr. Tanveer Ashraf, Advocate

...... for information and necessary action. /
Y]

. \/’ j@/'

Registrar (Adm.)
e A

@»




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

- . (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R ok k.

NOTIFICATION
No: /gfif/ 3) 205//[)£ai/ed: D_a/fz_/:\o/y

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shahyista Farooq
D/O Farooq Ahmad Bhat
R/O Repora, Tehsil Lar, District Ganderbal

vide notification No._[ 09 _ dated 16103! 2.020for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ’ -
ST V]
ran
(Mohamm#ad Yasin Beigh)

Registrar (Adm.)
No: $G 610 “M/‘@/Cppated: Q@/ﬂ”l/ Y007 ) e e 7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. ‘

~ 7.  Ms. Shahyista Farooq, Advocate

...... for information and necessary action. ’

\/Wf/, ‘3’//3/}
)

- .
Registrar (Ad




< HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: (6059 20 foake: 20 75/ 2027
X |

Provisional admission granted under Advocates Act, 1961 in favour of

.,g; )

ey
e

Myr. Sohail Shahzad

S/O Zamred Hussain

R/O Fazalabad, Tehsil Surankote, District Poonch

A/P R.No0.328 Nehru Hall Boys Hostel, Jammu University, Jammu

vide notification No. 1403  dated \6'\’0‘5\\2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order _ P 43/ )

(Mohammad Yasin Beigh)
Reglstrar (Ad )X

No:S Y67~ 25/"%/MDated ;0//9—/)09/ ) 1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. A

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sohail Shahzad, Advocate

...... for information and necessary action.

N




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % %k

| EXTENSION
OFEB?VISIONAL ENROLLMENT

NOTIFICATION
No: [éc/‘s?W/Dated QO //D’/%)?

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tanzeela Showkat

D/O Showkat Ahmad Khan

R/O Arampora, Qamerwari, Srinagar

A/P Qammarabad, Qamerwai, (Abdullah Colony), City, District Srinagar
vide notification No._ I&E 88  dated IG>|\O‘2> 2.020for a period of one year has
been extended till 31.12.2022 subject to the verification - of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The reneyval | extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Aqlvocate is ordered there before.

By Order

(Mohammad Yasin Beigh)

Reglstrar (A
No 5‘(/69—'(// 50/’22//2%Dated D\@/f’.\//),@% g‘&g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

" Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Tanzeela Showkat, Advocate

...... for information and necessary action. b /

Reglstrar %/&5




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION
No:/éw}j}% D/ated ’20//:"/3097'

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pratyaksh Dutta

S/0 Kanwal Kumar Dutta

R/O House No.424, Lane No.4, Suryavanshi Nagar, Lower Roop Nagar,
Jammu

vide notification No._ {22 dated {% 0“6\\‘9—0-9’0for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)

Reglstrar (Ad
No: fl/éa/”&}/% Dated: _=20/12/ 2ppy ¥ g/ >

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Pratyaksh Dutta, Advocate

...... for information and necessary action.

o

I

1L




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exerecising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % %k

" EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /648 ?%D’Dated 56 )1/ 2057

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mansi Walia
D/O Manoj Walia
R/O H.No.19, Shivam Enclave, Apna Vihar, Extention Jammu

vide notification No. ! +2-0 _ dated l'fH\O B}lo')—Dfor a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

By Order

ﬁohammad Yasin Beigh)
Registrar (Adm,)

No:$ [/ 658~ C/C//ﬁé/fﬁgated 29/ /9//%97:“‘)@'“ Ze\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mansi Walia, Advocate

...... for information and necessary action.

e
Reglstrar (A }\ 5



M
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (649 of 2031 |RGy Dated: Do-12— 2o |

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Sameer Kalotra
S/O Dhian Chand Kalotra
R/O W.No.5, Near Shaheedi Chowk, District Kathua

vide notification No.] 2!  dated 26-0>-2019 for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order o
P d /\V;y\
(Mohammad Yasin Belgh
| Rgig:mar (Adm.)
No: SHGHQ—S\!Q&!(P Dated: 2o-12-2od ]
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
bM

7. Mr. Sameer Kalotra, Advocate
Iéi%ﬁrar (Adm. )

...... for lnformatlon and necessary action.

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (650 790)//%ated: 20 //3'/ 2057

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imtiyaz Ahmad Rather
S/O Abdul Ahad Rather

R/O Chanthan Chekpora Tehsil Beerwah, District Budgam

vide notification No._|H &< dated 06\05\1020for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

& 7
(Mohammad Yasin elgh)

Reglstrar (Ad
No: 31/65) tgYZ/Z;/WDated: "287/9—/%57 %/Aé’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

- Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Imtiyaz Ahmad Rather, Advocate

...... for information and necessary action. \

\/J
d

Regls%é .

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:l&5) o :% ?_QD_I!RG, Dated: 2.0 12— 2 02|

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akshay Sadotra

S/0 Kali Dass

R/O W.No.12, H.No.105, Bishnah, Jammu

vide notification No._ <102 dated 22-11-20\9 for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order
7
(Mohammad Yasin Beigh)
Registrar (Adm.)
No:5L165C?—65\lRG1JLPDated: 2.0-12-202] ]
-Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Akshay Sadotra, Advocate

...... for information and necessary action.

.~ MN‘W
egistrar (Adm.
(yxé—mx

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \égla"ﬁ Y o) [RG1 Dated: 2o-12 =D |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Randhir Singh

S/O Pawan Singh

R/O Jarnal Panchal, Tehsil Pogal Paristhan, District Ramban

vide notification No.] > o) dated 0> _-oi- 2 ) 9for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absoluteffinal enroliment as

an Advocate is ordered there before.

By Order \N/VWTW

(Mohammad Yasin Beigh)
Registrar (Aldm.)

No:SH666-%2] RG;JLP Dated: 201>~ > 0> Rehud /‘/j‘
Copy.forwarded to the: - j

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. , :
4, President, District Bar Association, Ramban.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Randhir Singh, Advocate

...... for information and necessary action.

o

Registrar (A

bl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |65 50{201)1 RG’ Dated: 2.0 -12—2.02 |
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Monika Sharma
D/O Rajinder Kumar Sharma
R/O H.No.94, Lane No.4, Vijay Nagar, Talab Tillo, Jammu

vide notification No._12%FY dated 0Y4-01-20)1%for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

- W"
By Order . | [Ny /D/;Q\
(Mohammad Yasin Beig
Registrar (Adm.)
g

No: 54 6?5—?C7!E%jLPDated: 2p-{2-202] Rl
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
.
0\/
q b /9>¢M

7. Ms. Monika Sharma, Advocate
...... for information and necessary action.
<),
Registrar (Adm.)% g
<Nehna




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E I

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
| y
No: /5S¢ @%%égtjgd: ‘10//)// 20>

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raza Ullah Khan

S/O Mohd Igbal Khan

R/O Village Dabraj, Tehsil Mankote, District Poonch

A/P C/O Hill View Super Market Vidhata Nagar, Lane No.3, Bathindi,
Jammu

vide notification No. 18 & 2 dated lé\kf)l%l\D-OP—Ofor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)
or 3
.y/
By Order _ \/" Cé/‘

(Mohamméd Yasin Beigh)

| Registrar (Adm\.) |
No: S (680 “@6/&/llfated: 9‘@//9'/5027 ‘%‘M’ ‘;%/:;\EE/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Myr. Raza Ullah Khan, Advocate

...... for information and necessary action. /
Re Vw\ 2
egistrar g/ .
#(é‘,\m?/ ﬁé
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- HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /6559 2‘w/%gted: Do /1> /205y
7}

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Inder Paul Singh

S/O Mohinderjit Singh

R/O 571/A, Nai Basti (Satwari), Jammu Cantt. District Jammu

vide notification No. 1S+ dated \o\ O&\LOZOfor a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought befbre the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order k/f W/

(Mohammad Yasin Bllgh)

Registrar (A
No: £1687~ I2/24/ Y pated: 20//:1/)@)7 HE Bl

Copy forwarded to the: -

1. -Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information ahd also keeping record of the same.

7. Mr. Inder Paul Singh, Advocate

...... for information and necessary action.
\/W L W

Reglstrar (Ad
A e mgL
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /656 790’// Dated: 20 /7%0%

Provisional admission granted under Advocates Act, 1961 in favour c;f

Ms. Himani Khajuria
D/O Rajinder Khajuria
R/0O H.No.151, Ward No.6, Bari Brahmana, Tehsil & District Samba

vide notification No. |59 2_ dated 10(03\\9.02_0 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)

Registrar (Admy) 2
No: slécﬂ/ "7077/ '&// Dated: =20 //,9/‘3{; 97\}@”" K

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Himani Khajuria, Advocate

...... for information and necessary action.

o
Registrar (Adm
-(?6’/»‘/\?,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

p
No: /éf?f)‘y//l)atéed: 20 /fD—/ 2027

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gurjyop Kaur Sudan

D/O Ramnik Singh Sudan

R/O H.No.147, Ward No.4, near SBI, Pandtian, Poonch

A/P H.No.309, Bakshi Nagar near Gurdwara, Jammu

vide notification No.f_S__Sj;_ dated \o)\o&i‘lolb for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)
Reglstrar (A "m.

o—Sfﬂ/;&/’"é”//Qf/(/Dated ’2@//}/)097

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Gurjyop Kaur Sudan, Advocate

12

...... for information and necessary action. Y
\ff Vg g
T o= (g/f il
Registrar (Adm. t%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /éfd??]/)dp/éﬁiéd: 2@//9’/%9/
0 T

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Divya Rajput

D/O Romesh Chand Anthal

R/O Ghantwal, Tehsil Chenani, District Udhampur

A/P Shiv Nagar, Ward No.11, H.No.62, District Udhampur

vide notification No. 1582 dated ‘O‘OB‘\D_OQ.D for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
) M
By Order - OJ“M AV
>

(Mohammad Yasin Beigh)
, Registrar (Adin.)
No:f(/;m?ﬁﬂ// ’Q{/ [/Dated: D‘O%/i/ M%j "V‘Kéw M@'

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Divya Rajput, Advocate

...... for information and necessary action.

O
R :t ar (A
egistrar
g‘jléw’(/g;)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION
No: fégg;;)ﬁﬁéfgd: 20//9—/ 2027

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anuradha
D/O Jang Bahadur
R/0 H.No.159, W.No.8, Village Dollian, Tehsil Bari Brahmna, District Samba

vide notification No._|S & dated \0103\‘202-0 for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

Y -
(Mohammad Yasin Beigh)

Registrar (A%l
Nofé/}z/‘(\’l//‘gg/é/ Dated: ’L@//}/Sﬂ% sng

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3.. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeplng record of the same.

7. Ms. Anuradha, Advocate

...... for information and necessary action. ’
D

r 20 d Y,

Reglstrar (i%(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU |

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [660/W//Déatéed 9_0//9//20‘%

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmed
S/O Abdul Rahim Pedihar
R/O Surranga Neel, Tehsil Banihal, District Ramban

vide notification No._ {204 dated \0\01!2-0‘2_0 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

(Mohammad Yasin Felgh)
Registrar (A

No:Xs %L”»l@// 2l pated: 201720y —Hwa @ Y
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shabir Ahmed, Advocate

...... for information and necessary action.
K/’

Reglstrar (A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |41 o'.{f262\(f2€? Dated: 2.0-{2-202 |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sadhvi Kaloo

D/O Romesh Kaloo :

R/O 2/125 Indra Vihar Old Janipur near Amba Theatre, Jammu

vide notification No._ |2 Z dated |0 -0 1-2 02 0for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject fo the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order A

~ )" W /Qyﬁ/\
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: D4+2-25 ! R&!LPDated: 20-12-202) -
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. . President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Sadhvi Kaloo, Advocate
...... for information and necessary action.

12

| -
Registrar (Adm.)
A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION
No:/t%)@?’”)/ﬁ)‘%%ed: 20/ /> 2027

Provisional admissgn granted under Advocates Act, 1961 in favour of

Mr. Naseer Ahmad Kumar

S/O Mohammad Magqbool

R/O Srigufwara, Kumar Mohalla, District Anantnag

vide notification No. \M5  dated 22 - 0-2c20ofor a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order bm

(Mohammad Yasin Belgh)
Registrar (A Oy
SYp28 =92/ Ls/ pates: 22/ 197/ 2009 (1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag _

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Naseer Ahmad Kumar, Advocate

...... for information and necessary action.

/"‘7'
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"HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /663 05202//Q@> Dateq: 26 /2 . 202/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Touseef Ahmed Malik

S/0 Rehmat Ullah Malik

R/QO Neel, Mohalla Chidoos, Tehsil Ramsoo, District Ramban
A/P Gujjar Nagar, Mandir Wali Gali, Jammu :

vide notification No,_ [ 9 é dated 6.0l - 2020for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By O
y Order . ’ .
(Mohamiiiad Yasin Beigh)

| Registra%}Ad;/n.)
No: DY 7”2/Lf5f///zéa/égated: 20.02-202] kgl ﬁ/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. .

4, President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. |

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Touseef Ahmed Malik, Advocate

...... for information and necessary action.

\ oz

Registrar (Admth)
cgistrar
g ) %@é//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No/’ééﬁ/f?%)//é%?ed 9’@//}/ >/09j

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Udhay Singh Jasrotia

S/O Bishan Singh Jasrotia

R/O Ward No.6, Mandi Tehsil Hira Nagar, District Kathua

vide notification No._ 113 2. _ dated | o-©}-2.02pfor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

o \ i

(Mohammad Yasin Beigh)
Registrar (Ad !

No: SAQ 730 Pf%/éfbated: M/ 57 2057 TE G

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Udhay Singh Jasrotia, Advocate

...... for information and necessary action. /

;

Reglstrar (Ad y)
=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
| AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION
No:/éé‘f@} %%/éftZd: 20 //9’/)&77

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aanifa Bashir
D/O Bashir Ahmed Seh
R/O Sadiwara, Verinag, Bumnoo, Tehsil Dooru, District Anantnag

vide notification No._t 5= dated 10!0%2@10 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order k/ )

No:fz;‘f i 55/ Zé/t)éﬁed: Do )1/ 2027
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Anantnag
5 CPbC _?-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
. information and also keeping record of the same.
7. Ms. Aanifa Bashir, Advocate
...... for information and necessary action.

o

Regj;éwj (f%n/;; vg (
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /6469 20)7/§Zed: 20/1>/ 2027,

(

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anuj Sadotra
S/O Ram Pal Sharma
R/O Village, Ward No.2, Palli, Tehsil Bari Brahmana, District Samba

vide notification No.[ 52  dated ‘o\“DB\lloP-O for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | %
| jfé/‘"/

)
(Mohammad Yasin Beigh)

| Registrar (Adim.
No: TI/?Q?'@DJ/&/%ated: 20/ 15-/50% Ao @ s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. .

4, President, District Bar Association, Samba. )

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Mr. Anuj Sadotra, Advocate

...... for information and necessary action. ’
VJ‘
N
Registrar (Adm,.)
e A

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/{¢d é’z{ 202 [pyDated: Q1 12-2¢2)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Varun Sharma
S/0O Vinod Kumar Sharma
R/O Sangram Bhatta, Tehsil & District Kishtwar

vide notification No. “‘70 dated [0 <] 'l-owfora period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

Registrar (A
No:$4Q55-60/24/1p Dated: &)= /2 - 202/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ,

4, President, District Bar Association, Kishtwar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Varun Sharma, Advocate

...... for information and necessary action. /
N z

-\
Registrar ( |
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercxsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %

EXTENSION
OF PROVESIONAL ENROLLMENT

NOTIFICATION

No:/£89 ofamfuDated: /-2 - 2021

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aakriti Magotra
D/O Rajesh Kumar Sharma
R/O H.No0.165 near Govt. Middle School Patoli Magotrian, Jammu

vide notification No. 1S<% _ dated 10203\(.?.020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

histher character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absoluteffinal enrollment as

an Advocate is ordered there before.

'By Order

(Mohammad Yasm Beigh)

Registrar (Agx
No: S48 &1-&9/RG /1P Dated: - 12-20>] d

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. v(\:/epki l;a-Cour’cs High Court of J&K Jammu for uploading on the official
e

6. lncharge Chief Lnbranan High Court ng Jammu/Srinagar for

7.  Ms. Aakriti Magotra, Advocate
Registrar ( ),

...... for information and necessary action.
: t8 ﬁ\



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) ,
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NOI/ﬁ ?0 0%202,1//2@8‘@(53 P12 ~24> ]
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Bakshi

S/0O Kuldeep Bakshi

R/O House No.466, Street No.17, Rajpura Mangotrian, Jammu

vide notification No._ 1S b 7 dated _(0.%.2.0 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order ) 7
y W"T /‘,y/vi

J
(Mohammad Yasin Beigh)

Registra(li?(Ad 1. 9
No: S48 6945/,?4/[:/7 Dated: X/~ /12-202] i W© Y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&KHigh Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ajay Bakshi, Advocate ‘

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/ﬂ?/ dzeszmpztpated: Al —12-da21

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avinash Kumar
S/O Sham Lal

R/O H.No.18, New Plot Oppsoite Krishna Building, Jammu

vide notification No. | 5 é ‘2 dated ’ 0@@”2“20 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /
\ o i1

Mohamimad Yasii
(Mohammad Yasin Beigh)
| Registrar (Adm,)
‘ Cnd AT
No:glfg;?'“gq /’Lﬁl/z;_;@ Dated: &/( };l‘_ )—al, 4 (V)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&KHigh Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Avinash Kumar, Advocate

...... for information and necessary action. .
i N // -
Registrar (A 2
egistrar (Adim.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/f 72 azlﬂ;e;,/ Dated: Q) —12 - D02 |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Manhas

S/0O Umesh Manhas

R/O H.No.61, Sec-2, Ganga Nagar, Ban Talab, Tehsil & District Jammu
vide notification No. iSé f‘/ dated [0:.2.2.0 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before. /
By Order V v 4

(Mohammad Yasm ln

No: S4845-92/R4)! ppated: A1~ 12 -202 | T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&KHigh Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Abhishek Manhas, Advocate

...... for information and necessary action.

Regist




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

N'OTIFICATION

No: |&F> @#\7 2021 Dated: 2.1~-12-2.02 |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zorawar Singh

S/0O Ravinder Singh

R/O Village Pargwal Mandir Wala Mohalla, Akhnoor, Jammu

vide notification No._| 193 dated |0 -0 [-20 20for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order
Reglstrar (Adm.)
No: 5489 2-99| Ra1PDated: 21-12-20 2|
Copy forwarded to the. -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Zorawar Singh, Advocate
...... for information and necessary action.

o

»

\/g

ﬂ%ﬂ (Adm.)

q%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION!
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /87 foicl/i/@atedi PIENIREDY V|

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Zuhaib Ahmad Rather
S/O Ab Majeed Rather
R/O Ruhoo, Tehsil & District Anantnag

vide notification No._{ /7é dated (@.[.2.0 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the' date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \ -

or Y
(Mohammad Yasin Beigh)
Reglstrar Ad lf

No: SUQ¢0-07[p4/1p Dated: 2/ - 12 202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

- Government Gazette.
4, President, District Bar Association, Anantnag
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief L|brar|an High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Zuhaib Ahmad Rather, Advocate

...... for information and necessary action.

2

Reglstr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/87S ﬂj)aa}/ Dated: 2/ - /D - 202

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rishu Sharma
D/O Suraj Parkash :
R/O Sangrampur, Gajansoo Road, Tehsil Marh, District Jammu

vide notification No. \&38 2. dated ¥6\\0 3\‘2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)
Registrar (A I
No: S&908- /S’/KQ/L/D Dated: S/ -/2-20p2) GE B
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Rishu Sharma, Advocate

...... for information and necessary action.
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HIGH'COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /476 ofaazmated: 91202 ]

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Om Singh

S/O Munshi Ram Bandral

R/O Kote Sanasar, Tehsil Batote, District Ramban
A/P 260/E, Uttam Nagar, By-Pass Kunjwani, Jammu

vide notification No, &Y U dated |2 -2- 2.0 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order
m @
(Mohammad Yasin Beigh)

Registrar (Adjn.) %/

No: S& Q232 |Rs)Dated: )~ J2- 202 f 2~
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ramban.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Om Singh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: /£ 77 e 301/ Dated: 21-12- 202

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Madhvi Sudan
D/O Vijay Sudan
R/O House No.131, Ward No.11, Shanker Nagar, Tehsil Haveli, District Poonch

vide notification No. {&£2Y4 dated lé\o&!z_ozofor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

- sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order
y W/K
7 ) -

(Mohammad Yasin Be gh)
Registrar (Adm.)

No: SY333-10/P4//-p Dated: 2)-73 -2egd} —Shona (
Copy forwarded to the: - <

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Madhvi Sudan, Advocate

...... for information and necessary action.

- |
Registrar (A
ey
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/(f?& &fao)lDated: Al 129202 |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mehvish Ashraf

D/O Mohd Ashraf Rangshoo

R/O S.K. Colony, Azadpora, Tehsil & District Anantnag

vide notification No. /4 20 dated (2 .2.20 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order N o y-/yg

(Mohammad Yasin Be'gh)
Registrar (A

No:SQQQ/’éQ/ﬁQ/&PDated: -T2 2021

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. |

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Mehvish Ashraf, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/4 79 @fxc)/-Dated: A= 1) -2a>)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Lovely
S/O Dharmesh Kumar
R/O Ward No.11, Nantachak, Tehsil & District Kathua

vide notification No._{ 7/ 9 dated (7. 3. 2.0 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Lovely, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k '

NOTIFICATION

No:/ﬁ@?ﬁ @%;eoszated: AL -/2-20D)

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kumari Anjisha
D/O Tara Chand
R/O Village Barmori, Tehsil Nagri, District Kathua

vide notification No._|&\%F _ dated V&\O&\%OZO for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order VWW

e —
(Mohammad Yasin Beigh)

r
) a .
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> P
¥ e
v/

No:5 Y 95?*5&/?4/&?Dated: D) -12-255 @‘\gw, b
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi. .
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Kumari Anjisha, Advocate

...... for information and necessary action.

T
Registrar (A
_ j'




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
-~ AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:/ﬁﬁ/é/%zl//@ated: A= 12->02]

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Khatija Bano

D/O Ghulam Rasool

R/O Samrah Chiktan, Kargil

A/P H.No.35/2, EWS Colony, Lower Roop Nagar, Jammu

vide notification No. ( é [ é _dated (/.2 .20 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order | | \\/ oS
. - -

(Mohammad Yasin Beigh)

Registrar (Adm.)) </
No: S{ 965~ 72//54//:/7 Dated: 3/~ /2 -202] el
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. .
4, President, District Bar Association, Kargil.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Khatija Bano, Advocate
...... for information and necessary action.
| or 27 2
Registrar (%m.)
Wy




" HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

~ EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /642 o4 fe21 Dated: 2/ 12 - 2021

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Komal Dogra
D/O Subash Chander
R/O Janipur Colonu near Ram Lila Ground, H.No.687, Jammu

vide notification No._1 &) © dated H\\D?;\TQ_DQ_D for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her. character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

No: $89 23-80/04//pDated: R/ /2-202]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Komal Dogra, Advocate

...... for information and necessary action.
}

R -.t Aw; /i
egistrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No;/483 0’2421:?/ Dated: 9/~ /2 - 245 |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Akbar

S/O Mohd Akbar Malla

R/O Amanpora, Tarzoo, Sopore, Tehsil Khoie, District Baramulla

vide notification No. {5 60 _ dated (0.3 20 for a peﬁod of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of ‘expirv unless the absolute/final enroliment as

an,Advocate is ordered thére before.

By Order
w g;’W 1

(Mohammad Yasin Bejigh)
Reglstrar %
No: s*é/%'/ Q8/p¢/t-p pated: Q) /2-203 ]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. ' President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
- information and also keeping record of the same.
7. Mr. Irfan Akbar, Advocate
...... for information and necessary action.

)"
Registrar (




) of

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
; * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/68¢ ﬂ‘?ﬁp?o}/ Dated: R/ /2-202

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Rasool Sheikh |

S/O Gh. Rasool Sheikh

R/O Pahallan, Tantraypora, Taqwa Mohalla, Tehsil Pattan, District
Baramulla

vide notification No. IS G 9 dated {02 .20 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and vérification of

his/her character and antecedents from the CID.

The renewal / extension of ‘provisional licence/enrollment must be

sought before the date of iex iry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order bw%ﬂ

ok
(Mohammad Yasin Belgh)

Reglstrar( \{
No: $¢989-9¢ /Pé'/Lp Dated: A/ . /2-9p3 1
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Ishfaq Rasool Sheikh, Advocate

...... for information and necessary action.

of /\VM

Reglstrar %;1@}2\2/ 9/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/ﬂ@{az‘f;l@;/ Dated: 2/ 12 - D e}

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Farooq
S/O Farooq Ahmed
R/O Near Bus-Stand Opp.P.H.C Bharath, Teh. Bagla Bhacath, District Doda

vide notification No._E69 _ dated 16: 02 2.02 Ofor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

N

. M
By Order . M‘ A -
(Mohammad Yasin,Beigh)

Registrar (Adm.)

No:SU99%-SSeols [RGimated: 2/ 12 - D02 /J\g“g’ A4
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Mr. Umar Farooq, Advocate
?s" ]

...... for information and necessary action.
Reglstrar ( r%



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /446 ﬁfﬁo}pDated: Al P2 - 202/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umaar Magbool

S/O Mohammad Maqbool Dar

R/O Wanigam Payeen, Eid Gah Colony, Tehsil Pattan, District Baramulla
vide notification No. fé & 1 dated [ é 3,20 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees fr;om the concerned University and verification of

his/her character and anteceldents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

Bv Ord ﬁ /
y Order o v

L\

(Mohammad Yasin Beigh)
Reglstrar (g %
No:S Soes - /'51/724/&/9 Dated Al 1220629 07/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
- information and also keeping record of the same.
7.  Mr. Umaar Maqbool, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/é@? 52‘4 AozDated: X1 /2 - Dp2 ]

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tania Bhardwayj
D/O Kanheya Lal :
R/O Ward No.3, Shiv Nagar, Tehsil Nowshera, District Rajouri

vide notification No. !”JFOQ dated lg!oapozo for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of 'expirv unless the absolute/final enrolilment as

an Advocate is ordered there before.

By Order ! g
o \
- (Moha

mm=ad Yasin Beigh)
Registrar (Adm

No: $S6/3 -6 /ﬁf}f [-pDated: 2/ —/2-202] W 20 ‘,
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. , '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Tania Bhardwaj, Advocate

...... for information and necessary action.
. A

VJ‘

it
Registrar{Adm.)
poi \vﬁ'

£ 9



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Balf Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /699 efzes Dated: Q112 =202

Provisional admission granted under Advocates Act, 1961 in favour of

|

Ms. Shallu Devi
D/O Ram Paul
R/O Village Goshan, Tehsil Mandrian, District Jammu

A/P H.No.35, Sector-2, EWS Colony Lower Roop Nagar, Jammu

vide notification No. ( 7@ ('1’ dated [ é + 2.0 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

o
(Mohammad Yasin Beigh)
Registrar (Adf
° 2\

No: $S0A1-28 }RQMP Dated: A/~ /2-902} % i Yo
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

- Government Gazette. |

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Shallu Devi, Advocate

...... for information and necessary action. s

o] ,
Registrar (Ad




HIGH COURT OF JSAMMU & KASHMIR AND LADAKH
. AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
! * % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/649 %ﬁwﬂDa’ted: Q12 -0 ]

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Swati Charak -
D/O Bikram Singh Charak

R/O Village Mheen Charakan, P/O Smailpur, Tehsil Bari Brahmana,
District Samba

vide notification No._ {|+O!| dated !G\\o 5\‘20 20for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees fﬁom the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of @expirv unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

e ke
(Mohamniad Yasin Beigh)

Registrar (A Y

No: ffd)‘? %SIEQ/LPDated Af-/2-202 I %
Copy forwarded to the: - .

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette. -

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Swati Charak, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/570 "%ROMDated: A~ )2~ Dor)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sahil Gupta

S/O Mukund Lal Gupta

R/O H.No.186, W.No.15, Karlai, Tehsil & District Udhmapur

vide notification No._{ 760 dated ! £+3.20 fora period of one year has
been extended fill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees fﬁom the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order , ) y |

(fl\/fIZl;ammad Yasin Beigh)
Registrarq%)Ad
No:§3“059*£/§//54/é/905ted: A~ 12 2024 v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Sahil Gupta, Advocate

...... for information and necessary action.

\J

S Tg/; VA

e
Registrar d%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
. AT JAMMU

(Exercising powers of Baﬂ: Council under Section 58 of the Advocates Act, 1961)
; * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /6 9/ 3’%&0)}’Dated: A~ /2200 ]
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazra Malik

D/O Imtiaz Ah Malik

R/O Bhaderwah, Dharampura, District Doda

A/P Tej Bahadur Nagar, Jammu

vide notification No. 1699 dated |6+ 0 3-202Dfor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees ffom the concerned University and verification of

his/her character and antecedents from the CID.

. The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

}
By Order \/ OP %/l
- \

(Mohammad Yasin Beigh)

| Registrar (A%?.
No: SSal4- fS;’JZQ/&PDated: 2= 12 0y) T L 4
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, District Bar Association, Doda.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Shazra Malik, Advocate

...... for information and necessary action. ,
Vo -
. }\\/4 o W

e
Registrar (Adm.)
S e

@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:/é;%l 6’2‘{423}/ Dated: 2/ —/2-255 )
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shagun Bharti

D/O Madan Lal

R/O H.No.85, Manoh, Tehsil Akhnoor, District Jammu

A/P SOS Childre Village Munshi Chowk, Gole Gujral, Jammu

vide notification No._/64 (’f dated ! 6:2.20 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an-Advocate is ordered there before.

By Order l (”N” \ ,’y - V]

(Mohammad Yasin Beig}

Registrar (Adm.)/ | 9
No: 85654~ 6’/@4//,/9 Dated IR~ ) ~ o\]
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. -

4. President, J&K High Court of J&K, Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief lerarlan High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7.  Ms. Shagun Bharti, Advocate
A
i

...... for information and necessary action.
Reglstra Qﬁd A'

| P




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * R %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/{f?ﬁ ﬂ%ﬁoy Dated: A/ - /2 ~202 )

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheraz Anjum

S/O Manzoor Hussain

R/O Mannar, Tehsil Haveli, District Poonch

A/P W.No.3, Dungus, District Poonch

vide notification No. (717 dated [6:3.50 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees ffom the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order '
K/ =t " 'y

(NIohammad Yasin Belgh)
Registrar (Adm)|
No: SSv83 -89 ZZZ&/? Dated: /—/2-%0) /
Copy forwarded to the: - |
1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Mr. Sheraz Anjum, Advocate

...... for information and necessary action. /

‘((ji)/

Reglstzﬁi
0 ¢

o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
. AT JAMMU

(Exercising powers of Bar; Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /575/ 4‘%5@/ Dated: 2/« /2 202}
Provisional admission granted under Advocates Act, 1961 in favour of
Ms. Sonali Ram Pal

D/O Shakti Kumar
R/O Maralia, Miransahib, Tehsﬂ R.S. Pura, District Jammu

vide notification No. |& &5 dated lé!o%\\zolofor a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ; ’ b WW

(Mohammad Yasin Bei gh)
Reglstrar (
No:S5% ?’0**7?//?9//,!9 Dated Al-12-2021 A0 \'g,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court of J&K, Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website. ‘

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Sonali Ram Pal, Advocate

o




N

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /695 03)/,2,7,2/ Dated: R/-/2. Q¢2/

Provisional admission granted under Advocates Act, 1961 in favour of |

Ms. Samiksha

D/O Randeep Singh

R/O H.No.24, Oppsoite LIC, Panjtrithi, Jammu

vide notification No._{ 7(S" dated ["7. 3. 20 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order !
y . W‘\M\ 4)/"3/‘
(Mohammad Yasin B f igh)
Registrar (Ad q o
No: $Co 74~ ﬁS’/@/AﬁDated RIS RYYY| PO\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. . Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. . CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Samiksha, Advocate

...... for information and necessary action. /
Reglstrar (Ad Q\, xﬁ/

o



1')/0

|
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/696 az&wDated: 2= 12 o>

Provisional admission igranted under Advocates Act, 1961 in favour of

Ms. Sandeep Kour

D/O Jarnail Singh

R/O H.No0.37/C, Sec-2, GTB Nagar, Bye-Pass, Jammu

vide notification No.[ 2'2. S dated /7 3 . 20 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and v'eriﬁcationx of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order :

No:ggd{ggfqg ,’W/‘/@Dated: Al 2202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.

6. Incharge Chief lerarlan High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Sandeep Kour, Advocate
e i /7)/

...... for information and necessary action.
| Registr[aw (Adm. o
‘ 257 g
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'HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:/éaéé}%%/@?Dated: 16 | />0

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Suprem Kour

D/O Harwinder Singh

R/O Taraf Sanji, Post Office Jarai, Tehsil & District Kathua

vide notification No.]3->.Y dated |%-02-2 o) for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order b %

\
(Mohammad Yasin Belgh)

Registrar

No: f930;;~/5Z£¢,/ép pated: _/{ {“/%’D//
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
“Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Ms. Suprem Kour, Advocate

e for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /éangy/ﬂed: 6 /19//%9/1

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rajni Bala
D/O Naresh Kumar
R/O H.No.91, Nowshera, Dabbar Potha, Tehsil Nowshera, District Rajouri

vide notification No.[ 326 dated | 3F-03-o) e for a period of one year has
been extended till 31.12.2022 subject to the vériﬁcation of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolutelfinal enrollment as

an Advocate is ordered there before.

By Order
— \_eris

(Mohammad Yasin Beigh)
‘Registrar (Adim. )

No: SUBRL WL e 18120y, b Bph®

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3.  Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief lerarlan High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Rajni Bala, Advocate
...... for information and necessary action.

H

1 g/nx %

Reglstrar (
\35——
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /50?730)//"2!%’[%: 10105

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gourav Khajuria
S/O Ravinder Khajuria
R/O H.No.51, Dhaki Sarajan, Transformer Wali Gali, Jammu

vide notification No. C?C]/ dated 09 o[- ZDforaperiod of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order , -
- o V=
(Mohamriad Yasin Belgh)

| | Registrar (A
No: X\K/S/(/;%/,%éﬁﬂ Dated: _ /&1 1—/20y } G

| Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4. President, J&K High Court Bar Assocnatlon Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. -

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Gourav Khajuria, Advocate

...... for information and necessary action.

o My 2d
Reglstrar Ad
cﬁ”



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:.{:én_/[ééé%gﬁ))ated: 124 / w// 062
LA

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ishna Vaid

D/O Ashok Vaid

R/O Lane No.3, H.No.67, East Extn.A Mohalla Green Avenue, Trikuta
Nagar, Jammu

vide notification No.l o 2.} dated o4-ol -2 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order N /w
| — -

(Mohammad Yasin Beigh)
Registrar (Adm.j

| A !
No: Skt 14y Rs 1 p patea: m/l wrosry P22 Bk

Copy forwardec{ to the -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. _ ,
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Ishna Vaid, Advocate
...... for information and necessary action. R
Reglstrar (Ad m.
Qo) At
e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Noyk2e Dated: jg /w//wu
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jaffer Hussain Shah
S/O Mushtaq Hussain Shah
R/O Village Marhote BPO Hari, Tehsil Surankote, District Poonch

. vide notification No. i (EO dated @C?r / "'2_0 for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order : /
f")/

o \ e

(Mohammad Yasin Bei h)
Registrar (Adm.

No: £ 9‘&3915142%2&? Dated:v /%/)/)o>/r9m4

Copy forwarded'to the: -

1."  Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

~information and also keeping record of the same.
7. Mr. Jaffer Hussain Shah, Advocate
...... for information and necessary action.

\/ w’/
Reglstrar (A(B/ yQ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 16190 o} 2021|R§ Dated: 18[12)202.1

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Heena Choudhary
D/O Mohammad Ishaq Qureshi
R/O Near Upkar Flour Mill Gangyal, Channi Kamala, Jammu

vide notification No._{ 0 &Y dated [o- 0|-2.020for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order : %
o

"
(Mohammad Yasin Beigh)
Registrar (Adm.)
At

No: SLIHQFF—BB{RC;:! LP Dated: l%!ll I‘lo D |
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Heena Choudhary, Advocate

...... for information and necessary action. .

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: lél%o% 202 ,RC‘q Dated: |8 IlZ!Q_DQ_I

Provisional admission granted under Advocates Act, 1961 in favour. of

Mr. Jasbir Jasrotia
S/0O Balbir Jasrotia
R/O W.No.4, Tehsil Hira Nagar, District Kathua

vide notification No._ F8[  dated 09-01-202.0 for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Ceriificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order s .
y W ,‘B >¢M
~ / \?
(Mohammad Yasin Beigh
Registrar (Adm.

No: BHHQ!—ZZF]R&!LP Dated: 18!12]‘9_09_\ g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
V
] gx? 33
trar %m.)

...... for information and necessary action.

7. Myr. Jasbir Jasrotia, Advocate
.0
R?gilgs‘,w
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Baf Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No:/é/zp'@/ ’ ZgéDated: r-/’g/sa L/}Q/ea/'l

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. John Mohammad Wani
S/O Mohammad Yaseen Wani
R/O Herman, Wani Mohalla, District Shopian

vide notification No._{ 06 5 dated [0 [ 'zozﬂfor a period of one year has
been extended il 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order

o1

(Moham ad Yasin Belgh)

/

Loy )o/ﬁl,/u) Dated: [ }w/
Copy forwarded to the - /

1. Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Shopian.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. John Mohammad Wani, Advocate ‘
...... for information and necessary action.

2

HA

Regls;:\i'\a'ﬂ‘
W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * %k %

EXTENSION
‘ OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: leleoj\i D_éz\!RG’; Dated: (3 -12-202]

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kulbushan Sharma
S/O Mela Ram Sharma 1
R/O V.P.O Garkhal Siderwan, Tehsil Akhnoor, District Jammu

vide notification No. 13 5 dated 09-01-2.020for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order N _
| w ol 4
(Mohammad Yasin Beigh
Registrar (Adm.)

I Sna

No: 54407%F-|2 R&)LPDated: [8-12-2.02]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Myr. Kulbushan Sharma, Advocate

...... for information and necessary action.

s

- P
‘ @gistrar (Adm.) \%/
A, |
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIEICATION

No: /4/5 a;é-@»/p,Dated . [ //op//g?_o}/
C /™ [
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parshant Jijyal
S/O Tarsem Lal
R/O Ward No.5, H.No.182, Raipur Satwari Jammu Cantt. Jammu

vide notification No. [0 2 2. dated 10 [« 2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Ord =
y Order VW

(Mohammad Yasin Beigh)

No: 59%#5%%4 LfDated J/Q/Ba>/34)£)—/

Copy forwardedito the -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

o. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Parshant Jijyal, Advocate

...... for information and necessary action.

v =]

- T T
Registrar (Adm.)
H Ly




5=

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 61l 0.2 021|RG Dated: 18[1212021

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Jasbir Singh

S/O Subash Singh

R/O Pathwar, Tehsil Majalta, District Udhampur

vide notification No._ 2.2 dated2.2:11:2019 fora period of one year has
been extended till 31.12.2022  after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order 1 __aA
: PR Wj&g 4 % s
| (Mohammad Yasin Béigh)

Reglstrar (Adm

M

No: 51439!- Yo0/RG| UDated: 18]12]202.)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary,-Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Udhampur.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Jasbir Singh, Advocate :

...... for information and necessary actlon

12

)

Regls rar (Ad
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:lél5o% 202) ’RG] Dated: |&-12-2.02|

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sunidhi Bala

D/O Bahadur Singh

R/O Ward No.4, near Govt. Girls Hr. Sec. School Kalsian, Tehsil Nowshera,
District Rajouri

vide notification No._|2.1& _ dated [0 Ol 20 2Dfor a period of one year has

been extended till 31.12.2022 after condonation of delay subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

?

By Order — | (PALZ - 'V;M
(Mohammad Y asin Beigh)
Registrar (Adm.)
(J\é\/m/
No: 5Lf2>%'+$33[ RGJ\LP Dated: !&-12 -2 02|
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
)
~ ° 4

7. Ms. Sunidhi Bala, Advocate
Registrar (Adm.)\ j
FGna

...... for information and necessary action.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ié/»péwalat,Dated: | p’Q;’\oy/ >0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sourav

S/0 Raj Kapoor

R/O H.No.2, Sector-1, E.W.S Colony Lower Roop Nagar, Jammu

vide notification No, {20 & dated 10 .1 .20 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order o /
\_ ot

-
(Mohammad Yasin Belgh)

Registrar (Adm.

No: 513 50-26 R4 )1 patea: [ [e01
Copy forwarded to t/he -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sourav, Advocate
o | e

...... for information and necessary action.
R
Reglstrar (Ad ) \




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /&) 9% D/a/:czezg 18 )1/ >0,

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubanker Sharma

S/O Narinder Sharma

R/O Bhagwal, P.O Hamirpur, Tehsil Hira Nagar, District Kathua

vide notification No._| |98 dated lo-ol-2620 fora period.of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

B
y Order \/ m

td
(Mohammad Yasm Belgh)

| | Reglstrar ié )
No: f?%’?@ﬁﬁ/@éﬁt{}d: g/b’/w)?‘

Copy forwarded to the: - -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. . Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shubanker Sharma, Advocate

...... for information and necessary action.

\

Re lstrar
g @M/

[ENS!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * k k

NOTIFICATION
/é/Df? oy 87 1§ | A 2027

Provisional adm|SSIon granted under Advocates Act, 1961 in favour of

Mr. Shahrukh Khan

S/O Zahid Khan

R/O H.No.112, Mohalla Ustad, Tehsil & District Jammu

vide notification No.1 2.\ ) dated [o-ol- 2026 for a period of one year has

been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | | N
o\

-

(Mohammad Yasin Beigh)

Registrar &éﬁm
No: SU66 PS4 P rateq: 18 1] oy, e z b%‘?/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ,

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shahrukh Khan, Advocate

...... for information and necessary action.

Reglstrar (A m

wvcg”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |25 0%2_02_' )R@ Dated: |&-12-2 02 |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vishali Dhawan
D/O Jagdish Kumar
R/O H.No.157, W.No.8, Sarain, Tehsil Haveli, District Poonch

vide notification No._| lE & dated lo* ©1+2.0 20for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order } WW oy

) - TD/
(Mohammad Yasin Bgig )

Registrar (Adm.)
S

No: 54539-Y45|Rg|iPDated: (B -12-2 02

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
b w
4 w -
M/ZM

7. Ms. Vishali Dhawan, Advocate
1

...... for information and necessary action.
& )
Re%ar (Adm.) |7~
: Lona
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/éﬁ%%ﬁw/l/rgg Dated: / %//‘}oﬂ///%ﬁ//
Provisional admissfon granted under Advocates Act, 1961 in favour of

Mr. Sayed Waseem Ul Hassan

S/O Safeer Hussain Shah

R/O Village Kallar Katal, P.O Lathoong, Tehsil Surankote, District Poonch
vide notification No.| |1 O dated \0-01-2a20for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

By Order /
v="1Y]

P tk/vw \?/‘

(Mohammad Yasin Beigh)

Regl ar (
No:gg%ﬁﬁf‘%?;]@,/li/) Dated: _| @) )eL,, D2 zX

Copy forwarded ‘to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sayed Waseem Ul Hassan, Advocate

...... for information and necessary action.

\__ i
Reglstrar (A )

v

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:l&22 of 2021 ! RG Dated: 1%-12-2.02 |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tabassum Sajad Paray

S/O Sajad Ahmed Paray

- R/O Village Arai, Tehsil Mandi, District Poonch

A/P Mohalla Shankar Nagar, Ward No.11, H.No.240, District Poonch

vide notification No._| 19 Y dated [0-01: 2020 for a period of one year has
been extended {ill 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /
By Order V ﬂ

~ - g\?ﬁ”

(Mohammad Yasin Bei
Registrar (Adm.)
No: 59"525’5\! R& |l PDated: [B-12-2 02 (@M’
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
/7;%"
b@\ﬁ }k b

7. Mr. Tabassum Sajad Paray, Advocate.
...... for information and necessary action.
) ",
Regj;s;;rar (Adm.)“ 7
Lona
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:1£22002021|Re Dated: [8-12-2 02|

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avinash Sharma

S/0O Raj Kumar Sharma

R/O Ward No.2, Nai Basti, Christian Colony, District Reasi

vide notification No._ [ | 3} dated |0 -0 \-2020for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verificati_on of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order
YA

’)/
(Mohamma asin Belgh)\g/
Registrar (Ad L)

No: swslg—zw)rae)wnated 18-12-2 .02

Copy forwarded to the. -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Reasi.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Avinash Sharma, Advocate

...... for information and necessary action. ’
b U\/

7~ )"

Registrar (Ad
S ﬁ
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HIGH COURT OF IAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /é%/ﬁ%/ﬂ@ Dated: ./ Q// w// 20>

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Asim Shaizad

S/O Mohd Magbool

R/O Farwala P/O Palam, Tehsil & District Rajouri.

A/P Gujjar Nagar, Jammu

vide notification No. |3 dated 06-05- 20 dpfor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

UJL ’/M

an Advocate is ordered there before.

By Order : o Y
. Cé
(Mohammad Yasin Beigh)

: Reglstrar (Adm.
NO::ST/S”/’/?'//?@/L/P Dated: !ﬁ/»m/fym 2 7/
Copy forwarded to the: - /

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Asim Shaizad, Advocate

...... for information and necessary action. /
f y ]

7

Reglstrar (Adm
/ L&/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: 620 o-‘% 2021 !RG} Dated: f%tlz.!lol\

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Shan

S/O Santosh Kumar Shan

R/O Village Chergi, B.P.O Dool, Tehsil & District Klshtwar
A/P Near New DC Complex Wasser, District Kishtwar

vide notification No._{ 0 08 dated 09-0l-20)0for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
" By Order b Jq) o]

YA
(Mohammad Yasin Bei h)
Registrar (Adm

No:5L450M - (o|R )1 Pbated: 8] 12)0 001 6=
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

~ Government Gazette.

4. President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. ~Mr. Ajay Shan, Advocate

...... for information and necessary action.
V //;/V
?glstr T (A%/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
| AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:1&290 O-F‘)_‘DDJ !EG,Dated: (@-12-202|

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Smiley Sawhney

D/O Sanjay Sawhney ,

R/O F-332, Hari Singh Nagar, Rehari Colony, Jammu

vide notification No._ & _dated |8: 1©:2.019 for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ,

M \
By Order _ A j/‘)/

Vel
(Mohammad Yasin Beigh)

Registrar (Adi.)
No:SHHCFI——’SoB)RG;}LFDated: 18-12-2.02] = /,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Jammu. _
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. - :
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
‘ information and also keeping record of the same.
7.  Ms. Smiley Sawhney, Advocate
...... for information and necessary action.

Reg \z/
Registrar (Adm.
_(ﬁgw@ =

(>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 8628 o.[\f Q.OZI\[ RG; Dated: |1&-12-2.02.)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ramnik Bali
S/O Sanjeev Bali
R/0O 12, C IInd Extension, Gandhi Nagar, Jammu

vide notification No._& 3 dated [9-12-201X for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order :
y W///";j;’jf

(Mohamma Yasin elgh)
Registrar (Adm.)
4

No:541490-96|Ra |1 PDated: |8-12.-2. 02|
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

' Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ramnik Bali, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU |

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\él‘?—o% 2.621 ‘RG’ Dated: \%}\19—}\2021

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mithilesh Gour

S/0 Jyoti Prashad

R/O Billawar, District Kathua

vide notification No._1| 23Y% dated 0F=12-20l7 for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order :

ak &

(Mohammad Yasin Beigh)
Registrar (Adm,

No:gL*Li%%’gq{RG‘I[LPDated: tB!ID_! 202 | e ,ﬁ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kathua.
5. = CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ’ :
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mithilesh Gour, Advocate
...... for information and necessary action.

Reg.lsM
) ffg:/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU |

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /6077 %Xéated /8 [“’/3097

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikrant Singh

S/0 Kartar Singh

R/O Adhat, Mohalla Simni, Tehsil Mahanpur, District Kathua

A/P Ward No.02 Near GPS Kudera, Plahi, District Kathua

vide notification No. 521 dated le~d3 -2el€ for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

so_uqht before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order : '
- b 19/’
(Mohammad Yasin Beigh)

Registrar (Adm.)
No=CYA59-6524 /00 pate 10122034, Qe

Copy forwarded to the: -

M

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Vikrant Singh, Advocate
...... for information and necessary action.

o

Eejglsxﬁr/(/i )‘%v Y

Ralal)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

, .
No: /é)é@‘/ﬁou! Qé)’Dated: (4 / b V,f -
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aditya Vikram Sharma

S/O Ravinder Sharma

R/O H.N.249, Nai Basti, (Satwari), Tehsil & District Jammu

vide notification No.J2SY  datedD.6-12-2613- for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order )
\ e

(Mohaminiad Yasin Beigh)

| Registrar (Adm,) .
P é&\?’

No: S/q L’%éfg%/@/qﬂ Dated: Eﬁ!b%lﬁ Y - )

Copy forwarded tL; t@: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. -

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Aditya Vikram Sharma, Advocate

...... for information and necessary action.

Registrar (A

@@%& 4

\%




e

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /5)5%@@3’@& /g [} 367/// ~o3/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubham Sharma

S/0O Shanti Saroop

R/O Gurha Mundian, Tehsil Hira Nagar, District Kathua

vide notification No. 1|4 & dated |p-6l->e2p for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CiD.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the abscLutelfihal enrollment as

an Advocate is ordered there before.

By Order \/ ,w/;%/)

P or
(Mohammad Yasin Beigh)

Registrar (A%
Y

| Rt
No: 5’(—45&5)’:7'5/ Pi//L?Dated: i%')g'yfg )]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
- Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Shubham Sharma, Advocate
...... for information and necessary action.

o

o -
o 1Y e
Reglstrar (Adm.)

w} \?/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ®

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/&>Y e Dated: /%)p}/}o:///
) ’/ ' [/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neetu Kumari

D/O Garu Ram

R/O Netar Kothain Barnai, Tehsil and District Jammu

vide notification No._] Og S dated 29 ~0)-2.02 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her charécter and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

(Mohammad Yasin Belgh)

Reglstrar (A
it /Jék

No: Sty é;«L,gf‘m /, Lp Dated: | Usor e
Copy forwarded to the: - [/

1> Principal District and Sessions Judge, Jammu.

2:  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Neetu Kumari, Advocate

...... for information and necessary action.

T

171V

—~
Registrar (Ad
o

Ralud




(49

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Dated: Lﬁ// 30)7/ n 2]

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Mohd Arshad Chowdhary

S/0O Manzoor Hussain

R/O Panihad Ward No.10, Tehsil Koteranka, District Rajouri

vide notification No. | 6 dated 9 ~ol-De for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /
)

e
(Mohammad Yasin Beigh)
Registrar (Admi)
Rl

No: ﬂ?ffcéilfQL//Lp Dated: )8)Jo>/i')éﬁ/)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohd Arshad Chowdhary, Advocate

...... for information and necessary action.

Reglstrar (Ad




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/;'g%&@/_@g Dated: 7@/@47//%”

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Malikzada Mohd Shahzad

S/O Mohd Shabir

R/O Bari Darhal, Teh. Darhal, District Rajouri

A/P Lane No8, Vidhata Nagar (Usman Colony), Bathindi, Jammu

vide notification No. \oMY _ dated ef1-0l-2 o2 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order V ?/'/y

]
(Mohammad Yasin elgh)

No: W%@r‘@if /u’ Dated: @/w// ne |

Copy forwarded to the - !

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Malikzada Mohd Shahzad, Advocate
...... for information and necessary action.

Reglst 7 (
U




| \&\
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU .

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: |79 o% 50D Dated: 20-[2-20 2|

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gulshan Singh

S/O Balbir Singh

R/O Bhatwal, P/O Bhatodi (Duggain), Patya (Mandir) Near Mahakal
Mandir, Tehsil Billawar, District Kathua

vide notification No. 115 dated22-11-20]9 for a period of one year has
been extended till 31.12.2022 after condonation of delvay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order -. e, )
O /\},2/

) - .
(Mohammad Yasin Beigh)
Registrar (Adm.)
No:S5426-22Re |Lated: 22— 12 -2 0> | -

I
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. '

7. Mr. Gulshan Singh, Advocate

...... for information and necessary action.

i Wy -
- egwlize
Registrar (Adm.)

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |20 oiv— 202 Dated: 22-[2-2.02]

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gh. Rasool Mir
S/O Ab Gani Mir
R/O H.No.52 A LD Colony Rawalpora, Sanat Nagar, Srinagar

vide notification No, 916 dated 22-11-2.019 for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order M
Y

(Mohammad~Yasin Beigh)
Registrar (Xdm.)
=i

/ .

No:55L!5L1“L|1!RG1||LPDated: 22 -120-202]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Gh Rasool Mir, Advocate

...... for information and necessary action.

2

er =

" V" _
Registrar (Adm.)2°
= NG



\SY
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION -
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |2 o% 202 | Dated: 22-12.-2. 02|

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Sharma
S/O Hans Raj
R/O Vill.Marta Bassi, Khue Morh, Tehsil Ram Nagar, District Udhampur

vide notification No._ 105  dated 22-11-2019 for a period of one year has

been extended fill 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order K/W/%
20

" i
(Mohammad Yasin Beigh)

Registrar (Adm.)
e

No:55 llly-CI|Re|LP Dated: 22-12-2. 0.2

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Udhampur.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Ajay Sharma, Advocate

...... for information and necessary action.

o

bﬂ%

Reglstrar Egy )’3/@
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—~ -HIGH COURT OF JAMMU & KASHMIR AND LADAKH

AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kR

EXTENSION _
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 529 o«(‘: 2021 Dated:22-12 -2 02|

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Omera Farooq

D/O Farooq Ahmad Rather

R/O Chakoora, Tehsil Shahoora Litter, District Pulwama

vide notification No, S2Y _ dated |8-10-2.0]9 for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

Bv Order /
' b(’/\/\ AV
~ 20
(Mohammad Yasin Bgigh)

Registrar (Admi)

No: SSHSQrSCJRC%lLPDated: 22-\2-202 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Omera Farooq, Advocate

...... for information and necessary action. v
i
&) -b )@A){w\
Regj{%trar (%n.)
(W ,




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 722 o \P 202 | Datedi22-12-2002 |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rudra Sharma
D/O Yogesh Sharma |
R/O H.No.214, Sec.-1, Bhagwati Nagar, Jammu

vide notification No. F21 _ dated [ 3-09-2.0\9or a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order - bw Vi \y/i/\
" 2

(Mohammad Yasin Beigh)
Registrar (Adm.)
SN

Ao

No:554§0-61{R& )1 P Dated: 22-12.-2.02 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Rudra Sharma, Advocate

...... for information and necessary action. B
/
V gl

Registrar (Adm.)
Aﬂbé,\),\a’ ‘,,/N."»

KD 3
{ Ar"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
| AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 324 of 202! / RG  Dated: 22-|2-202]

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gauri Verma

D/O Anil Verma

R/O 76 A/D Green Belt, Gandhi Nagar, Jammu

vide notification No._ 1 1~ dated |-0F-2013for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order v o /

?//\;y
(Mohammad Yasin elgh)
Registrar (Adnj.)

No: 554+2-19 /P\G)Z—'FDéted: 22-12-202 |

Copy forwarded to the: -
1. Principal District and Sessions Judge Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ,
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Gauri Verma, Advocate
...... for information and necessary action.

o

3

|

N ! AY
Registrar (Agx.) P34

G -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

748 of guiDated: 22 - /2 -202]

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nishu Sudan

D/O Bhupinder Singh

R/O Roop Nagar Digiana near Ravi Dass Mandir, Jammu

vide notification No. lo Cx dated f1-0l-202p fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sonu ht before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Ord ~ /
y Order bw ,{y’w

29
(Mohammad Yasin Belgh)

Registrar

No_:gﬁ-r//ﬁ{) ’@?/ﬁ?/éﬂ Dated: Q- /2~ 202
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President; J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Nishu Sudan, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /726 O%g?o);/Dated: A8~/ - Dol )

Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Rohit Kumar |
S/O Raj Kumar
R/O Village Kahila, Tehsil Bhaderwah, District Doda

vide notification No. 082 dated|n-ol-2e2 for a period of one year has
been extended fill 31.12;.2022 subject to the verification of his/her

Certificates/LL.B Degrees friom the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final ehrollment as

an Advocate is ordered there before

By Order - | b W
')/

(Mohammad Yasin Beigh)

Registljl&r (Adm.)
R o
No: $5488-9 JR4il-p Dated: 92- /2 20) | A
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |
4. President, District Bar ‘Association, Doda.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Rohit Kumar, Advocate
...... for mformatlon and necessary action.
\/, W V]
Reglstrar (A
(LA}& i
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HIGH COURT OF jAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar, Council under Section 58 of the Advocates Act, 1961)
* Kk %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NQTIFICATION

No:/ 227 e}?;@;/ Dated: o2 - /- 2221

Provisional admission fgranted under Advocates Act, 1961 in favour of
Ms. Palak Mahajan |
D/O Surinder Mahajan
R/0 170 Circular Road, EnVIronment School, Jammu

vide notification No._ | ﬁG; ! dated l(%olflozofora period of one year has
been extended {ill 31.12;.20"22 subject to the verification of his/her

- Certificates/LL.B Degrees fr%om the concerned University and verification of
his/her character and anteceidents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of ?expirv unless the absolute/final enrollment as

an Advocate is ordered thére before.

By Order ///y,

7 b ‘T)/@/D/
f (Mohammad Yasin Beigh)
B Registrar (Adm.)

Q/a)'/‘*‘& 3 Y4

No: 554 96-S03 }R@/@VD%ted: 23 - 11-202 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Palak Mahajan, Advocate

...... for mformatlon and necessary action.
w

Reglstrar (Ad

I
i =
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HIGH COURT OF TAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Barj Council under Section 58 of the Advocates Act, 1961)
* k% %

LY

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |F24 l?;re,?ollDated: AA < 12 -D0)2]

Provisional admission fgranted under Advocates Act, 1961 in favour of

Ms. Renu Kumari -

D/O Karnail Singh '

R/O Krishna Nagar, eran Sahib, R.S. Pura, Jammu

vide notification No.\ o4 _dated ¢S] —0l Do) e for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Cértiﬂcates/LL.B Degrees ffom the concerned University and verification of

his/her character and anteceidents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of éexpirv unless the absolute/final enroliment as

an Advocate is ordered there before.

By Ord
y Order \/o\,m

. (Mohammad Yasin Belgh)
| Registrar (Adm.)
| Qe } v/
No: $S8aly - ”’RW!)PDated: AR =192 | '
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Renu Kumari, Advocate

...... for lnformatlon and necessary action.

}g’fy/

i | Reglstrar ( %
|

|

| y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

1720 c’ﬁ JoyDated: 92-/2-2062]

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Supriya
D/O Bansi Lal
R/O Ward No.2 near PWD Office, Gadol, Tehsil & District Reasi

vide notification No. l D~ | dated lo-0\-2e26 for a period of one year has
been extended till 31 .12.2022 subject to the verification of his/her

Certificates/LL.B Degrees fr;om the concerned University and verification of

his/her character and antece;dents from the CID.

[ . .
The renewal / extension of provisional licence/enroliment must be

sought before the date of ;expirv unless the absolute/final enroliment as

an Advocate is ordered there before.

By Ord /
y Order ! W/D;M

20
(Mohammad Yasin Beigh)

Registrar (fém.)
§ Q,U:\‘:V
No: S S5/~ M/KG/LP Dated: 22-/2-202 ] QM

Copy forwarded to the: -

1. Principal District and Sessmns Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4. President, District Bar Association, Reasi.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Supriya, Advocate

...... for information and necessary action. /
o
| V1

r —
Registrar (Adm.)

sl SN
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HIGH COURT OF J;AMMU & KASHMIR AND LADAKH
| AT JAMMU

(Exercising powers of Baﬁ Council under Section 58 of the Advocates Act, 1961)
i * % %

1

EXTENSION
? OF PROVISIONAL ENROLLMENT

"NOTIFICATION

No: /730 ¢f so2/Dated: 92 - /2 -265 |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pratibha Sharma :

D/O Satya Paul Sharma

R/O W.No.67, Village & Post office Muthi (near Ram Temple) Tehsil
Jammu-North, District Jammu

vide notification No. lo™Y  dated IO'O’*— 2020 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antece;dents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order | \/ v V}?ﬁ

(Mohammad Yasin Belgh)
Registrar (Adm.)

No:gfgﬁavﬁ.?/ﬁg/é_pDated: Q3 /2202 | (\LA}& o\

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
- Government Gazette. .
4, President, J&K High Court Bar Association, Jammu
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Pratibha Sharma, Advocate
...... for information and necessary action.

ot -2

ke

: d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bari Council under Section 58 of the Advocates Act, 1961)
* k%

i
|

|
!
NOTIFICATION

No: /6 7 %Rcﬂ Dated: /- /a-202)

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aparajita Singh '

D/O Charanjeet Singh Manhas

R/O H.No.777, Sector-7, Channi Himmat, Tehsil Bahu, District Jammu

vide notification No. 1 ¥& _ dated ] 8- 0 -2 gxofor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order B b 4/

l

(Mohammad Yasm Belgh)
Registrar (Adm.)
; Qo 4
No: 557/332- Bj/gg/L?Dated: 2 —IR-202/ -
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. i

4, President, J&K High Court Bar Association, Jammu

S. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for -
information and also keeping record of the same.

7.  Ms. Aparajita Singh, Advocate

...... for information and necessary action. y
v
el \/W /!V/)/’
. Cad
Registrar (Agl.)
— A3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

. EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /698 of 2w Dated: 27— 12 - 20 |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Mushtaq Bhat

S/O Mushtaq Ahmad Bhat

R/O Lajoorah, Tehsil & District Pulwama

vide notification No._| Y ©__ dated \%rogy—'lo:),ofor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | / ¥
—~ N

(Mohamma Yasin Belgh)

. Reglstrar (Ad %/
No: 55146 Y ;‘I/Qﬁ},//ép Dated: A/ - /2-202 \

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Aaqib Mushtaq Bhat, Advocate

......for information and necessary action.
VW },’M

-
Registrar (Adm.)
Qo /4?\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: /599 0%,20;;Dated: Al=12-2021

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akshay Gupta

S/O Vinod Kumar Gupta

R/O Ward No.3, Govt. Girls School, District Ramban
A/P 770-F, Bharat Nagar Rehari Colony, Jammu

vide notification No. 1332 dated |&-02~262+ for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of ;expirv unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order bwm

28
(Mohammad Yasin Belgh)
Reglstrar (A y
‘ x
No: S’S!Q@-SS?RC//LPDated: A)-)2-20>1 A
Copy forwarded to the: - -
1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4, President, District Bar'Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief lerarlan High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Akshay Gupta, Advocate

...... for information and necessary action.
\\/’M

Reglstrar (Ad

|

i QJXA/’&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [F-0D 0% 2021 Dated:2\-12-2p2 )

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tariq Aziz

S/O Abdul Aziz

R/O Raj Nagar, Tehsil Budhal, District Rajouri

A/P H.No.180-A, Subash Nagar, Lane No.2, Jammu

vide notification No. 18 O dated 2.2-11-2.019 for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before

By Order | ‘ W

1
(Mohamm=ad” Yasin Belgh)

| Registrar (A(ig @g
No:55|5€'631‘RGi!LPDated: 21-12.-202}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Tariq Aziz, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | +0] o% 2 02 Dated: 21-12-2 02}

Provisional admission granted undér Advocates Act, 1961 in favour of

Mr. Akeel Ahmed

S/O Mohd Igbal Wani

R/O Chanjloo, Tehsil Banihal, District Ramban
A/P Janipur Colony, Jammu

vide notification No._t D09 _ dated 09-01-2020for a period of one year has
been extended ftill 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

‘ \ﬁ/f -
By Order k/,o%

)
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:55|6l—):H!RGg)LPDated: 2\—]2—202| %M/Aeg/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. , President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge . Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Akeel Ahmed, Advocate

...... for information and necessary action. /
\f'/\ T o
\\/ 4> }

fliz.istrilr( d()/\‘/\)?/0
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'HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:\?{—OQ_o% 202 Dated: 2|1-12-202]

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishake Sharma
S/O Chaman Lal
R/O Village Gurha Ballu, Tehsil Hira Nagar, District Kathua

vide notification No._[ Ol2  dated 09-0l-2020for a period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

. and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order : \ W
| ) - 50

(Mohammad Yasm Beigh)

No: 551%2-79|R&|L Ppated: 21-12-2 02}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, District Bar Association, Kathua.

5 CPC e-Courts ngh Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for

information and also keeping record of the same.

7. Mr. Abhishake Sharma, Advocate

...... for information and necessary action. wj
) |

Registrar (Adin.) 22
egistrar (Adin.

o
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HIGH COURT OF JEAMMU & KASHMIR AND LADAKH

AT JAMMU

(Exercising powers of Bax Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No: /703 ézf’go)_/Dated: e /2-0> |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akash Kumar
S/0O Pardeep Kumar '
R/O W.No.17, H.No0.308, Omara Morh, P.T.C Road, District Udhampur

vide notification No. |00™ _ dated (5] ~ol-2e2ofor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees ffom the concerned University and verification of

his/her character and antecedents from the CID.

S

The renewal / extension of provisional licence/enrollment must be

ought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order

: ,
VX//;
P R b Yigke
(Mohammad Yasin Beigh)

Registrar (Adm.)
2 BN

No:$S/fe- 97 /R5//-PDated: Al - I1R-202)

Copy forwarded to the: -
Principal District and Sessions Judge, Udhampur.

1.
2.
- 3.

4.
5

2

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. | '

President,

District Bar Association, Udhampur.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
Incharge

Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
Mr. Akash Kumar, Advocate

for information and necessary action. »
M
T\ So-l 37
Registrar (Ad °)‘y
L
(\D\M e

—



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' * %k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ F0Y4 ok 2021  Dated: 21-12-2.02

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Singh
S/O Babu Singh
R/O H.No.119, W.No.11, Shiv Nagar, District Udhampur

vide notification No._1O O] _dated 09-01-2620for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order , | %/‘{
501>

(Mohamma Yasin Beigh)

Registrar %g’

No: 551%8‘Q5,QG\’LFDated 2)-12-2.02)

Copy forwarded to the -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ajay Singh, Advocate

...... for information and necessary action.

'es%f;ﬁ

¢ = A
Registrar %d.)w
-
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HIGH COURT OF JlAMMU & KASHMIR AND LADAKH
. AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

.
i

No:/?ﬁf ag;zazyDated: RAl=/2< 0> |

Provisional admission :granted under Advocates Act, 1961 in favour of

Ms. Misba Amin

D/O Mohd Amin Batt ,

R/O Central Mecca Masjid Chowk, Bathindi, Jammu

vide notification No._} 026 dated &9 ~o’|~>_o'.>,Ofor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees fréom the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of “expirv unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order e

~ 7
(Mohammad Yasin Beigh)
Registrar (Adm.)

W 2N W

No: SS196-203R¢/tppated: 21~ [2- D02

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Misba Amin, Advocate

...... for information and necessary action. w/t

Registrar (Ad >

Rotud v

NV~ :
1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % *

NOTIFICATION

No: [F06 Qf}auDated: A~ 122001

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Sala Ud Din

S/O Mohd younis

R/O Village Kharetar, Tehsil Haveli, District Poonch

A/P Nawabad, Sunjwan, Jammu

vide notification No. E! 90 dated@Q-0l-dede fora period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees ffom the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

)]

: W
By Order | | N NG
(Mohammad Yasin Belgh)
Reglstrar (Ad
No: SCQ0b- 1/ RS J/- P Dated Al J2-2a2 | \‘
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
. 3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Poonch.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Mohd Sala Ud Din, Advocate
...... for information and necessary action.

LS
’)/9

Reglstrar (A )

. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
®* % %

NOTIFICATION

No: /747 ofl i Dated: Q- /3. 2021

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehtab Gulzar

S/O Gulzar Hussain

R/O Sagrawet (Ward No.2), Dara, Tehsil Darhal, District Rajouri,

A/P Mominabad, Bathindi, Lane No.6, House No.21, Jammu

vide notification No.\ 03]  dated &1-0l-D oD for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | b W%/W/Mq

~y
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: §:59/3-19/R6/L-P Dated: 2/- /2-200( Rk SR\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.’

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mehtab Gulzar, Advocate

...... for information and necessary action. /
| b ¥

Reglstrar %ﬁlm )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * k% %

NOTIFICATION

No: /708 024 fox/Dated: S/ -/ -2ad |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Monika Thakur

D/O Ramesh Chander Thakur

R/O Village Pora Balla, Post Office Kilhotran Teh. Gandoh, District Doda
A/P Sector-2, House No.184, Roop Nagar, Jammu

vide notification No._| 03  dated @J-0]~2e25 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees ffom the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

1 -
By Order \/‘W%y"ﬂ

(Mohaminad Yasin Beigh)
Registrar (Adm.)

4
No: Sg;zi&i?//?é//;pDated: - /QJ)A@),A/Q\W\A}& ﬂ‘\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

_ information and also keeping record of the same.

7. Ms. Monika Thakur, Advocate
...... for information and necessary action.

L H 7

- >0
ﬁgistrar ( dm;)/
3
Qs
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /%0 9 @Zé;wlDated: RAl-12-202 |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mahmood Ahmed

S/0O Lal Hussain

R/O Marhote, Tehsil Surankote, District Poonch
A/P H.No.67/A, Bhawani Nagar, Janipur, Jammu

vide notification No._A2 & dated ©9 -01-DDsfor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /
551>

(Mohammad Yasin Belgh)
Registrar (Adm.)

No:fﬂ}é\@—%’j/ﬁc;/ép Dated: &/-/R-20) | @\@ /@\W/

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mahmood Ahmed, Advocate
...... for information and necessary action. ' wﬂ”
g
N e 2
-
Registrar (Adm.)

R e

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

NO:fi/&’ o‘;f.zo;/Dated: R - J2~202]

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Musrat Mohd

D/O Gh. Mohd Sheikh

R/O Wadwan, Tehsil Narbal, District Budgam

vide notification No. 484 dated 21 -l 2022 for a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \\/ A %

¥
(Mohammad Yasin Beigh)
Registrar (Adm.)

. w& )
No: SSA 36~ é/5/¢€4//f0ated Al = /3- 20)/;‘& \,W\

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Musrat Mohd, Advocate

...... for information and necessary action.

o

\/’M
Viebs 1
Reglstrar( dm.)

QJ)}& "ﬂ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU |

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ * % %

NOTIFICATION

No:(Fle} 202 { RG Dated: 21-]2-202]

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kumar Harshvijay Singh

S/O Prem Singh

R/O Muthlal Alanbass, Tehsil Ukhral Pogal Paristan, District Ramban,
A/P Raju Mohalla, Ward No.1, Ramban

vide notification No. 18+ _ dated ©9-0 [-2020for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. | /
By Order O\g/”@ ’\)’(M

7~ 0"
(Mohammad Yasin Beigh)
Registrar (Adm.)
No:55 257F-63|RG|! PDated: 21-12.-202] 28h12)>L
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4.  President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Kumar Harshvijay Singh, Advocate

...... for information and necessary action.

&) -~
Registrar (Agn.) 20717

*7‘(%;}\2‘ /

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 712 O«FQ,C 21{)RGI7 Dated: 21-12. -2.02./

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Goswami Abhya Ravi
D/O Ravi Dutt
R/O Swarn Colony, Ashram Lane, Trilokpura, Gole Gujral, Jammu

vide notification No._t022  dated 09-01-2.02D for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an.Advocate is ordered there before.

4

By Order ‘ f .,J}/\

7~ 3, o\
(Mohammad Yasin Beigh)

Registrar (Adm

g

No: 55264-TF0|R& !LP Dated: 21-12-202)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Assocnatlon Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Goswami Abhya Ravi, Advocate

...... for information and necessary action.

m




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: L 113 Ué 10)/'/?@) Dated: 2.1. )2 . 202/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Deeba Jaral
D/O Nasrullah Khan
R/O Dodasan Bala, P/O Behrote, Tehsil Thanna Mandi,_District Rajouri

vide notification No._[ 2] dated 0. 01 ~2020fora period of one year has

been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ~ M
7 - 29
(Mohammad Yasin Beigh)
Registra% (Adm.)

No: 5$OF *’%7/—/?67/ (P Dated: 2) - |2~ Ds> )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. . Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Deeba Jaral, Advocate
...... for information and necessary action. .

K/@%

Qg}strar (Adm 207
A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (/Y of ) Dated: 21— 12203/
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dilbar Singh

S/0 Karanjit Singh

R/O Village Thikrian, Tehsil R.S. Pura, District Jammu

A/P H.No.369/B, Sec 1-P, Extn. Trikuta Nagar, Jammu

vide notification No. 1122 dated Jo-ol-2ede for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees frbm the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order - \/ \y\“ﬂ
(Mohammad Yasin Belgh) ’

Registrar (Adm.)
No:SS’;l?ﬁhﬁS//ZQ/ZfDated AL—)2- Q"’L/Q /i./

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, High Court of J&K Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Dilbar Singh, Advocate

...... for information and necessary action. /
) \\/ v >

Reglstrar gdm.)
Q\@ﬁ LW ‘ﬂ/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % :

NOTIFICATION

No: [ #43 dj’Qa;}Dated: 22 — 1) ~De)]

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bisham Pandhyal

S/O Daleep Singh

R/O Vill. Dalhori, Tehsil & District Rajouri - -

vide notification No. { [ f 2. dated 1O .} - 202¥or a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ,
By Order \/ o \,)//7/\
. }\ _

(Mohammad Yasin Beigh)

Reglstrar (A%gl/(

No: 57/’7@1 g@/@é/LP Dated: 33 - /2 -202]

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K Jammu for uploadlng on the ofﬂcnal
website.
. B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Bisham Pandhyal, Advocate
...... for information and necessary action.

=l

Pl -1

Registrar (Adm.)
Qﬁ g
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-HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ 741 ﬂ%}ﬂ}} Dated: 23—/ -26)|

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Jasrotia

S/0O Inder Singh Jasrotia

R/O Village Sapran P.O Chandwan, Tehsil Hira Nagar, District Kathua
vide notification No. f ﬂ S dated [0 /. 202D for 5 period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sou htAbefore the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Ord | /
y Order )/yi

I\ 5

(Mohammad Yasin Beigh)
Registrar (Adm.)
P P

No: $$773 ,@0/}/@9/@ Dated: A3 -/&-202)

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. .
7. Mr. Abhishek Jasrotia, Advocate
...... for information and necessary action.

Reglstrar (Adm. )PV]
Y- A\w

2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |74y 9%;{0,2/ Dated: 23 - A-20> |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sameena Kousar

D/O Mohd Sadiq Sandal

R/O 24 Mohalla Dalpatian near DC Office, Jammu

vide nofification No._ {212 dated [©.].2¢20f0ra period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

}

By Order Q/\/\{\')j/.\’\ /ﬂ/ﬁ/\

m ) . .
(Mohammad Yasin Beigh)

Registrar $Ad 2
) ﬁﬁ(ﬂ/

No:5S 765-F2/R5//-p Dated: 13 ~/2- 2ax

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
- Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Sameena Kousar, Advocate -
L for information and necessary action. /:/\
. OJ%/\/V)/

AN
Registrar (Adm.)
L S

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:’753;}3’0’7/@ Dated: -2~§//5’/38974

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shivdev Singh Saini
S/O Kuldip Singh Saini
R/O Kool Kalan, P/O Arnia, District Jammu

vide notification No._{2.12. dated 10:Ol- 202 Dfor a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order \/ /m/
| 7 -

(Mohammad Yasin Beigh)
Registrar (Ad
'46"\)’@/

1)
fé?;?— Q},\/ﬁf@ Dated: 28 //>7303 "

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

- 2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge - Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Shivdev Singh Saini, Advocate

...... for information and necessary action

! WNF S
e \\/ 5 G-

Registrar (Adm,)
Snn ﬁﬁ S
ag
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

‘ EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: !75(7% 2021 Dated: 22 J_D,-Zozl

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivali Sharma
D/O Dharam Paul
R/O Narwal Bala near Shiv Shakti Mandir, Tehsil Bahu, District Jammu

vide notification No,_'{ S| dated {6 -01-292%or a period of one year has
‘been extended till 31.12.2022 after condonation of. delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advo_cate is ordered there before.

'By drder V%
& 1 '}\’\y

(Mohammad Yasin Beigh)
Registrar (Adjn.)

No: 555S2'SQ/RQ7/LPDated: 272 - ]2 -202] 3?/ /

Copy forwarded t’o thg: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu,

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Shivali Sharma, Advocate

...... for information and necessary action.

J;
v, -
4

r V -1y
Registrar (Adm. P4
W

a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /739 ﬂz?;w,z/ Dated: A3-13-202/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ranjodh Singh

S/O Harjeet Singh

R/O H.No.39, Dogra Hall, Tehsil & District Jammu

vide notification No. (126 dated (C,1.2022 for a period of one year has
been extended il 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

J

By Order ' Ve
~7 "
(Mohammad Yasin Belgh)

Reglstrar &Adg/)
u*\

No: 35 741- 48 J@5/t-p Dated: 23 -/&-20.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammul.

5. CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Ranjodh Singh, Advocate
W

...... for information and necessary action.
Regls(tlb'ar (A
7 " \;Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:l 738 02?,201} Dated: 3 /3-8
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rizwan Rasool Wani

S/O Ghulam Rasool Wani

R/O Batibass, Mohalla Shagan, Tehsil Khari, District Ramban

A/P Jalalbad, Sunjwan, Jammu

vide notification No,_{[ 27 dated (O 2620 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an-Advocate is ordered there before. /
¥ -
By Order , \/ ﬂ/\’v\f\/\‘)//’))

A
(Mohamniad Yasin Beigh)
Registrar (Admni.) /
No: S5 733-1i4 K )/-p Dated: 23- /9. 20601 g ,;/\M\\
_ Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

. website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rizwan Rasool Wani, Advocate

...... for information and necessary action.

) \/’W
Regist@%
Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 733 6h 20> Dated: 22 -2 - 202/
v

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rachna Gupta
D/O Surinder Kumar
R/O H.No.27, Mohalla Jatkatian Peer Mitha, Jammu

vide notification No. L 018 dated o dl- 2020 fora period of one year has

been extended ftill 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ’ /

Y -
(Mohammad Yasin Beigh)
Registrar (A? J)

)

No: SSSUY "S"/R@/Lfbated: 2D 1) -202)

Copy forwarded to theL: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Ms. Rachna Gupta, Advocate

...... for information and necessary action. A
b %

" -
Registrar (A ?A

ot

o



B

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU |

(Exerciéing powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: | 73264 202 | ‘Dated: 22 -2 ~202/
U
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raman Deep Singh

S/0O Bansi Lal

R/O Village Korara, Tehsil Mohalla, District Doda
A/P Bharat Nagar, Jakheni, District Udhampur

vide notification No._ 1081 dated [0 —0] -2020for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ‘ i o j‘yf}/\

3 ¥
(Mohammad Yasin%eigh)
, Registr% (Adé.)
No: SSS826 /(43//2@/63[&6(1: .2 -3 el %//

Copy forwarded to the: -

1. - Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Raman Deep Singh, Advocate

...... for information and necessary action. .
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (7% 0’6 202 Dated: 22--1>-2021

Provisional admission granted under Advocétes Act, 1961 in favour of

Mr. Rajat Sharma
S/0 Jagdish Raj
R/O Badyal Brahmana, Tehsil R.S. Pura, District Jammu

vide notification No. [08?) dated _|0 —01~20>{Jor a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order ;"%«;

7~ - P
(Mohammad Yasin Beigh)
Registrz{t}; (Adm.)

n—
No: §54§28 “35/267/‘)%{;& 22 - /2-"209//

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Rajat Sharma, Advocate

...... for information and necessary action.

f’/iqi’m

Van'h v pi
Registrar (Adm.) >
D,



| Q)
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

|
|
|
i
|
|
|

ANo:/’?Z? dzezw/ﬂDated: A3 /22021

Provisional admission fgranted under Advocates Act, 1961 in favour of

Ms. Prabjoot Kour
D/O Gurinder Singh
R/O H.No.18, L.No.6, Greater Kailash, Jammu ,

vide notification No. ,DO” _ dated (O, 1. ZOlDforaperiod of one year.has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Ord | ! !
ks >

(Mohammad Yasin Beigh)

Registrar (Adjn.
. A
No:SS72 §-32)R6 /1P Dated: J3 - 19-202|

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. .
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Prabjoot Kour, Advocate
...... for information and necessary action.

‘e

Registrar (Adm.)
Y P

\_ s




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:f?ff‘?@z%w/ Dated: S3-12-20) |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashiq Hussain Lone

S/O Muhammad Ashraf Lone

R/O Nowpora, Jagir, Tengpora, Baramulla

vide notification No._ﬁgl__ dated _Z2 -]{.20/9 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order /

@hammad Yasin Beigh)

Registr%/})'/(Ag.)
No: 588 43-So[R4[Lppated: £3-12 -0 | '

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Ashiq Hussain Lone , Advocate
...... for information and necessary action.

<»

Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

| NOTIFICATION
No: /767'00}209{/% Dated: "’3\%/ 1>/ D02y

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rehana Nelofar
D/O Mohd Rashid
R/O Harni, Gulhutta, Tehsil Mendhar, Dlstrlct Poonch

vide notification No. ’é dated |0 . 5-2010¢r a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

r

By Order O ~ 3
~ - Y 4
(Mohammad Yasin Beigh)
Regist q&ar dm.)

No:féqyl“—?g/@éted D’%//Q//%%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Ms. Rehana Nelofar, Advocate

...... for information and necessary action.

W »”

Reglstr r (A m.) 2Y dbitg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /?S-} @Z@)o]/Datedl Az - [R- o2/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Majid Malik

S/O Ab. Majeed Malik

R/O Zamzampora, District Baramulla

vide notification No. /205 dated {9 . 1].25% for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absoluteffinal enroliment as

an Advocate is ordered there before.

By Order fb/\)’ AR
7
(Mohammad Yasin Belgh)

Reglstra@ (A %}\k J

No: 55888 *?§/R9/LP Dated: 93 /2 .202]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. |

4, President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ishfaq Majid Malik, Advocate

...... for information and necessary action.

\/‘W
~ ’D/
Reglstra%)

¥ o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
| AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 26 0£ 2021 | R Dated: 22-12-2. 02

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Gani Dar
S/O Mukhtar Dar
R/O Maidan Chowgal, Tehsil Handwara, District Kupwara

vide notification No._ 1 & dated |F: 02 2.02Dfor a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order Vs
o r}}/%
7 20
(Mohammad Yasin Beigh)
Registrar

No: 5‘56‘%?:%‘9426_;)%&%: 22-12-202.1 |

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2, Secretary, Bar Council of India, New Delhi. :
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kupwara. -
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Abdul Gani Dar, Advocate
...... for information and necessary action.




| 96

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exerc1smg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

. EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /76 8 7 2"7//4"9' Dated: _ 2 G /2 20>

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mommin Kazmi
S/O Sohail Kazmi
R/O H.No.4, Satellite Enclave, Sunjwan Road, Bathindi, Jammu

vide notification No. [ 028 dated 09 o[ -do)or a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL;B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order o %
, A

(Mohamniad Yasin Belgh)

Registrar q%&d .)
No:géq?%gy//%/l%ﬁd 3‘9//}/%37‘ > ﬁ/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Deihi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mommin Kazmi, Advocate

...... for information and necessary action.

“

o g
Reglstrar (Adm.

2P G

Pz
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

- EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:;?"g?;] 20)7/@; Dated: DQ/M//%%

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Parm Jyoti
D/O Subash Chander
R/O Village Lower Kanhal, Tehsil Bishnah, District Jammu

vide notification No._{® 9y dated 10.61 -2620 for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the
verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order - WW :
~y° L P\%"M

(Mohammad Yasin Beigh)
Registrglwr (Adm.)

Nogq'@éwqj/ﬂg/MDated: 9‘%//‘?’/ }037

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

- information and also keeping record of the same.
e
q\/
g -1

7.  Ms. Parm Jyoti, Advocate
Reglstlk)a %
LA

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kR

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /755 05,207_/ Dated: A&~ /2-202]

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Charak

D/O Naseeb Singh Charak

R/0O H.No.63, W.No.7, Bassi Kalan, Barl Brahmana, District Samba

vide notification No. [6 2 9 dated { ) jell) for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before

By Order U W

7 \
(Mohammad Yasin Beigh)

Registrar (Ad
P S
No:g‘s/‘@@é)'fg/fzq/LPDated: 212 Dor|
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next lssue of
Government Gazette. -

4, President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Priyanka Charak, Advocate

...... for information and necessary action. )

Qgist%.)l
| jﬁ g@@/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (757 ﬁzeﬂa);/ Dated: 94/ /2002 |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Subhal Bajgotra
D/O Bachan Lal
R/O Bassi-Khurd Bari-Brahmana, District Samba

vide notification No. [ 6q 7‘ dated ( 6 : 3—202-Qor a period of one year has
been extended | til 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order , on d:.}//;;é;/;

1

ok .
(Mohammad Yasin Beigh)
Registrar (Adm.)

W
(12
No: §S b #-ShIRsfipated: _Lby— }2 202 |
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Ms. Subhal Bajgotra, Advocate

...... for information and necessary action. M}

ek 20
Registrar (é%m.)
< N

W Pk

12




-HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NCTIFICATION
No: /?55? 2‘7)//'£§ated: D‘%//D’/%Dﬁ

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Tikoo
S/O Mohan Lal Tikco .
R/O 57B Lane No.17, Bhawani Nagar, Janipur, Jammu

vide notification No. J ’ 79[ dated [D-0l 12020 for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/ther Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

\
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order A :
- bt Ay
(Mohammad Yasin Beigh)
Registrar (Adjn.)
2%

e
No: 69 ;>-767//?é; / gffte g 29 /1) 5059,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the. next issue of
Government Gazette. .

4.  President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and aiso keeping record of the same.

7. Mr. Vishal Tikoo, Advocate

...... for information and necessary action.

}
! I
j A

7~ 3
Registrar (Adl?l.)‘>M e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
| AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /756 ﬂz?:w/ Dated: J1{r-/2-20) }
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Samridhi Sharma

D/O Devander Sharma

R/O Railway Line Bagga Marh P/O Kotli Shah Donla, Tehsil R.S. Pura,
District Jammu

vide notification No. f | 8 ?’ dated 10 N 20280r a period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /’
By Order \/w Y

) - >
(Mohammad Yasin Beigh)
Registrar (Adni.)

No: 389 3‘%“/6//34/&/9 Dated: Q- /2-20)] » g Avd

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

~ Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Samridhi Sharma, Advocate

...... for information and necessary action.

13
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) A e >
Registrar (Ad.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH ¥
AT JAMMU

(Exercising powers of Bar, Council under Section 58 of the Advocates Act, 1961)
: * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
| NOZ/’?W;} 2021/24 Dated ’29//’9/5097

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gautam Singh

S/O Sh. Gopal Singh

R/O Village Kotli Miran Fateh, Tehsil R.S. Pura, Jammu

vide notification No. |02 7 dated H9— ([ -2020 for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

anh Advocate is ordered there before.

?

By Order @\/"M p

A
7~ > q
(Mohammad Yasin Beigh) -

Registr% (Adm.)
No: 52997 '—fm{/ﬂ%{fﬁ: D’%Z/”/}U > id

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Gautam Singh, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /7$Y "%M}/Dated: 962,4-— f2-20)
Provisional admission ;_granted under Advocates Act, 1961 in favour of

Mr. Rajinder Kumar

S/0O Bansi Lal

R/O Gatti, Sarthali, Tehsil Bani, District Kathua

A/P Janipur 79A Ambedkar Nagar Old Janipur, Jammu

vide notification No. { 65 5 dated 12.+2:20fora period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
. J" -
By Order ; V N A A }—A/i

- 27
(Mohammad Yasin Beigh)
Registrar /éAdm

No: 35898 ‘gorg@/é/’Dated: R 12203 4L ‘,u.\\?/

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
‘ Government Gazette.
4, President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Rajinder Kumar, Advocate
...... for information and necessary action.

| Registraf (Adm.) 5
Q- Uiw o

\ 55



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
| AT JAMMU

(Exercising powers of Baq Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT -

NOTIFICATION

No: [ 258 O%awmated PI/END Y)Y,

Provisional admission granted under Advocates Act, 1961 in favour of

|
Ms. Zeenat Khan ‘
D/O Tanveer Khan
R/O Jallabad, Sunjwan, Masjid Gali, Jammu

vide notification No. ('Z'L)f§ dated (Y- 1. 20 fora period of one year has
been extended til 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.,

By Order \ W

- P
(Mohamli\i’id/g:in Beigh)

Registrar (Adm.)
? CME g ux\
No: SS9 42 [R6 )i-ppated: Ly 12-3001

Copy forwarded to the: -

1. Principal District and Sessmns Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
%
V et >

7. Ms. Zeenat Khan, Advocate
77 '. ;}/
Reglst% (Ad )7/

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Ban Council under Section 58 of the Advocates Act, 1961)
: * % %

EXTENSION
OF PROVISIONAL ENROLLMENT
|

NOTIFICATION

No: /#$o 9%20’1/ Dated: 23 /2 -202/

!

Provisional admission fgranted under Advocates Act, 1961 in favour of

Mr. Durlab Jeet Singh Sawhney

S/O Paramjeet Singh Sawhney

R/O Saini Mohalla, Talab Tillo, Jammu

vide notification No. / ZB dated f@ .20 fora period of one year has
been extended il 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees ffom the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order V W—%ﬁ

- N
(Mohammad Yasin Beigh)
Registrar (Adm.)

X pa

No:§§@50v57/ﬁ4/éﬁ Dated: 93-/2-20>)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Durlab Jeet Singh Sawhney, Advocate

...... for information and necessary action. (,J""

? i trar (Adm.)
egistrar . 1/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:/?f,ﬂ 05?;{011 Dated: o?l.'/’_ /22601
Provisional admission i‘granted under Advocates Act, 1961 in favour of

Ms. Igbal Majeed
D/O Ab Majeed Reshi |
R/O Wachi Shopian, Qarri Mohalla, Tehsil Zainapora, District Shopian

vide notification No. (éof ? dated _[0.2. 2.0 for a period of one year has
been extended {ill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees fr;om the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order ///.);’??{
i \/ DJ;”)//} \

(Mohammad Yasin Beigh)

j Reglstr%r }\
No:§§§@2“§7 Dated A1 900

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4, President, District Bar Association, Shopian.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief leranan High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Ms. Igbal Majeed, Advocate

...... for information and necessary action. ._/‘
‘ W
: )" V f),g
Registrar (Ad
“)p/
' v

o
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HIGH COURT OF iAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

i
i
1
i

i
i
i
f
i

NOTIFICATION

No: /755 57/4 209/ Dated: QL —/2-26) |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gursimpreet Singh

S/O Gurcharan Singh

R/O Swarn Colony, Gole Gujjral, Jammu

vide notification No. ’ f)g Olt dated 09 _1. 20 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees friom the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an-Advocate is ordered there before.

, N
By Order | V P M
ok +
(Mohammad Yasin Beigh)

Registrar (Adm.)
‘}\’\\.’V/

No: 358909 %éZQ/L'fDéted: Y —)) -2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ' _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Gursimpreet Singh, Advocate

...... for information and necessary action.

N

5 o\ E
| Registrar (A¢m.)
: it




?@%
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICAT‘ION
No: /76> @/20‘?7/29 Dated: “25’//2’/3?997
v

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rahiba Kumari

D/O Ashok Kumar

R/O Ward No.9, H.No.140, Mill Area, Tehsil R.S. Pura, Jammu

vide notification No, | 132 dated 10:01-202Dfora period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order :;’/
K/W 21> i

& )~
(Mohammad Yasin Beigh)
Registrar (Adm.)
> A\ o
L Y £
No: L6730 ’Bé/ég/é’pDated: 28 //>/>ﬁ 27~ < I
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Rahiba Kumari, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION
1765 ;,7 %021 Moated: 29 [ 12/ 055

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sunny Raj Sharma

S/O Ajay Kumar Sharma

R/O Jankpour, Punjdhara, Brahman Mohalla, Tehsil Dachan, District Kishtwar
A/P 101- Trisnadhya Vihar, Gurha Brahmana, Patoli, Akhnoor Road, Jammu

vide notification No, 118 2 dated 08 6S.202for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an'Advocate is ordered there before.

By Order b w M"’b/ -

(Mohammad Yasin elgh)
Registrar (Adpl.)
j‘@? éj~—7//£§ Dated: D’%///)’/ 2 q’@/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Sunny Raj Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
- AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: [ 759 "ngw Dated: o%/ —/) -28) |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Saini
D/O Omkar Singh |
R/O Village Sarora P/O Akalpur, Tehsil Marh, District Jammu

vide notification No._ [0 (7'8 dated 09 ./ -2 O fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her
Certificates/LL.B Degrees fr;om the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of .expiry unless the absolute/final enrollment as

an Advocate is ordered thére before.

By Order | | \\/W%

ey AN
(Mohammad Yasin Beigh)
Registrar (Adm.)

m*u/
No:§5963 "%//eg/beated: 2Ap—12 28]
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Neha Saini, Advocate

...... for information and necessary action.

m\//

Registrar (A
; 2%

o



9\\
HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION
No: 'I%’;) %W/Q@/@Dated: 28//7>0

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Divyanshi Sharma
D/O Arvind Kumar Sharma
R/O H.No 596-A Nai Basti, Jammu

vide notification No. {5656 dated 99-:02-2019 for a period of one year has
been extended till 31.12.2022 &fter condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order : %
bw‘(}o/\»

(Mohammad Yasm Beigh)

_ Reglstrar g y

No: S6733-25 04/ & o 2&//2/9»@;7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Divyanshi Sharma, Advocate

...... for information and necessary action.




240~

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar; Council under Section 58 of the Advocates Act, 1961)
i * % %

NOTIFICATION

No:/ 244 {f}w/ Dated: A3 -/2-202/

Provisional admission lgranted under Advocates Act, 1961 in fav_our of

Mr. Zahoor Ahmed :
S/O Abdul Rashid Qazi .
R/O House No.9, Qazi Market Bye-Pass Road, W.No.5, Batote, Ramban
A/P Near Gole Masjid, Oppo. PDP Office, Jalabad, Sunjwan Road, Jammu

vide notification No. 1’17 LZ dated 0 705 .20%0ra period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
By Order \/W

A
e} Pt
(Mohammad Yasin Beigh)
Registrar (Adm.)

W v
%l \.‘&\\

No: S5 797-8¢y //24/5:—/7 Dated: 43 - /R-20)|

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Myr. Zahoor Ahmed, Advocate

...... for information and necessary action. :

g P

w&‘
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /71" of 2631 Dated: 93 - )2 - 202/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kavita Rani - l
D/O Jaswant Singh

R/O Loharana, Tehsil Dachhan, District Kishtwar

vide notification No. 1.7 ('f 2 dated {993 20 fora period of one year has

been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order \
| }\/0\/‘ ///Mq

Yigtd
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:fggoﬁt/ﬂ/ﬂc}/&ﬁ Dated: 23 —/2-220) | /MQ/ \3&\&

‘Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar, Association, Kishtwar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Kavita Rani, Advocate
...... for information and necessary action.

o



214

HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' * % %

EXTENSION
| OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [Z46 ﬂz(é?al/ Dated: A3 -12-202

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jattan Singh Gill
S/0O Rattan Singh Gill
R/O Plot 9, 2™ Extension, Karan Nagar, Jammu

.vide notification No. q 82 dated 09% / 20 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

B . '
y Order . o m
(Mohamniad Yasin Beigh)

Registrar (Adm o
No:SS8/3-20/R4/LP Dated: 93— /2~)o) ""*\
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7.  Mr. Jattan Singh Gill, Advocate

...... for information and necessary action. /
\/W’ 7

o

-
Registrar (Adin.)

wvw/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /7';02%97/% Dated: 19//)'/)0%‘

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pradeep Kumar Puri
S/O Shyam Puri
R/0 171 A/D Green Belt Park, Gandhi Nagar, Jammu

vide notification No. 5) 9+ dated 2/.//- 201 7for a period of one year has
been extended till 31.12.2022 after condonation of delay, subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order | W
. V e

Y .
(Mohamnrad Yasin Beigh)
_Registra/lb (A u\ (

No:yé??a(?ﬁ/ﬁg Séﬁed: 16//5"/7097 )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4.  President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Pradeep Kumar Puri, Advocate

...... for information and necessary action.

o

-
Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /743 Bfﬂoz/Dated: 23 12-202]

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Palak Sharma
D/O Sanjeev Sharma
R/O H.No.2, Ward No.3, Lakhanpur, Tehsil & District Kathua

vide notification No. gO 67 ‘dated ‘(‘3"0\ . )0 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order S W; :
7 o 3p1> i
(Mohammniad Yasin Beigh)
| Registrar (Admj)
No: S 389-96/R6/(-ppated: 43— 12-200 B SN

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Palak Sharma, Advocate

...... for information and necessary action.

— - \Q/W
Registrar (Ad ;’/5 Y,
B B

\"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok k%

NOTIFICATION

No: [ 747 o8 seDated: A3 — /220D

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asiya Farooq

D/O Farooq Ahmad Parray

R/O Goigam, Magam, Pethppora, Tehsil Kwarhama, District Baramulla
vide notification No. [S6] dated [0.8D. 2.0 fora period of one year has
been extended ftill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/hér character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order . \\/‘ m

(Mohammad Yasin Beigh)
Registrar (Adm. ey )
No: 5.C82 F-3Y/RG/-Ppated: _22 - 19202 L 436
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Baramulla.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
- website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7.  Ms. Asiya Farooq, Advocate

S

WJ;, vl

Reglstrar (A%)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [F4/8 of wy)Dated: A5 13 -20) |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ankush Sharma
S/0 Rattan Lal Sharma
R/O H.No.180, Pacca Danga near old Post office Khilona Wali Gali, Jammu

vide notification No._{ 1 & Y dated | O:ol ¢ 20 fora period of one year has
been extended till 31.12.2022 subject to the \)erification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought ‘before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order (N/
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: SSQ3S- é/R/JZQ/LfDated: 43 — J2-202 ] /‘k\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ankush Sharma, Advocate

...... for information and necessary action.

,

2/9/“"

Reglstrar (Ag
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /215 of 352 Dated: 39 - 19-9.02 )

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mitu Rani

D/O Tara Chand ‘

R/O Vill. Chakjagtu P/O Salehar Tehsil Bishnah, District Jammu

A/P Block-51, Dhyansar Kartholi, W.No.2, Bar Brahmna, District Samba
vide notification No. |02 dated 87 -0l-2626 for a period of one year has
been extended til 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

‘sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

By Order

Registrar (Adm.)
NO:§4§B?5-Q{9@/@4/@P Dated: J3Q - /d-2021 Qﬁ‘)"*/’& e\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ' _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
oz
'k \\/ 7/04

7. Ms. Mitu Rani, Advocate
...... for information and necessary action.
Registrar dm.)
Qb Gt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | #/6 Of Ao/Dated: A& - 12-2a2 §
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Kotwal

S/O Mukesh Kumar

R/0O Malothi V.P.O Tehsil Bhalla, District Doda

vide notification No. l Z > S dated [ .20 fora period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

By Order .
onvE T
) ] .
(Mohammad Yasin Belgh)
Registrar (Ad
No:5Sp (- 08 I/KG/L;P Dated: 22 - /R -202 | %
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Doda.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Rohit Kotwal, Advocate

...... for information and necessary action.
/ A
V'
Reglstrar ( )
N’ WV

\Y
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HIGH COURT OF JAMMU & .KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
kR %

NOTIFICATION

No: |#17 ng 202 Dated: _JQ -/2-202)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Danish Aejaz

S/0 Syed Aejaz Ahmad

R/O Gundipora, Bongam, Tehsil Kakapora District Pulwama

vide notification No.| 382  dated 08-0$<2 02 for a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Ceriificates/LL.B Degrees from the concerned University and verification of

his/her Character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

By Order /
L’/wa rivgd
P

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: SSU09-16/R5Ji-Prated: Q2= 132001900 EANY

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Syed Danish Aejaz, Advocate

...... for information and necessary action.

| o
Y
Registrar (Adm.)

i o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ #I8 0{5412011 Dated: A2 - J)-202}

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ambreen Irshad
D/O Mohd irshad
R/O near Masjid Sharief, Dara Dullian, Tehsil and District Poonch

.
vide notification No. 69 dated 22*10~2&oraperiod of one year has
been extended f{ill 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an-Advocate is ordered there before.

By Order
ov; %f

dVIfmgham rad Yasm Belgh)
Registrar (Adm.) &

No: SS4 /@'X/RQ/LPDated: Ad-12-20d/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Ambreen Irshad, Advocate

...... for information and necessary action. /
b /T')(//W

L
n &

Reglstrar (Adrh.)
Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /(% ?%wylhsDated: Al -t2~>0> ]

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Millan Parihar

S/O Mangat Ram Parihar

R/O Chicha, Tehsil Dachhan, District Kishtwar

A/P H.No.128, Lane No.5, Anand Nagar, Bohri, Jammu

vide notification No. | 6]  dated 12-0%-Dedesfor a period of one year has
been extended till 31.12.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. ’
o4
By Order V %x\)j
7~ P
(Mohammad Yasin Beigh)
Registrar (Aldm.)
No: SYQUs= SalRylLp Dated: 8/-/2 202/ Rt QARG
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Millan Parihar, Advocate

...... for information and necessary action.

7 \/W%‘
Registrar (Adm.)

A4 4




